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IN THE HIGH COURT FOR THE STATE OF TELANGANA AT HYDERABAD
(Special Original Jurisdiction)

rNUibONY, THE STXTEENTH DAY OF OCTOBER
TWO THOUSAND AND TWENTY FIVE

PRESENT

THE HON'BLE THE CHIEF JUSTICE APARESH KUMAR SINGH
AND

THE HON'E}LE SRI JUSTICE G.M. MOHIUDDIN

2

1 1

71

1

2s857

1 273

m 2831

1

&

Between:

Yashnu Yasasvi Polucherla S/o Gururnurthi Polucherla, Agred
Park,

35 years,
Shaikpet,

about

AND

Pvt # Villa No 19, AditYa EmPress

PETITIONER
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1. The lncome Tax Officer, Ward 4(1), Hyderabad, # lT Tower, AC Guards,
Masab Tank, Hyderabad - 500004.

2. The Principal Commissioner of lncome Tax-1, Hyderabad, l.T. Tower, 10-2-3,
A.C. Guards, Hyderabad-500il)4.

3. The Assessment
Assessment Centre,

Income al
2'd

Faceless
Floor. E-

Ramp, Jawaharlal Nehru

Petition under Ahicle 2% of llrc

...RESPONDENTS

of lndia praying that in the

circumstances stated ,in the..afEdavit-filedtherewith-the High Court may be

pleased to issue an appropriate writ, order or direction more particularly one in

the nature of Writ of tGndAmus, de0laring the proceedings u/s 148A(d) dt.

1 5.o4.2O24 bearing Dl l+ No. ITBA/ASEF/I 48A/2024-251 1 064098786( 1 ) and

notice u/s 148 dt. 15.04.2024 beafing DIN No. ITBA/AST/S/148_1|2O24-
.r

251 1064104890(1 ) issued' by

respondent) for A.Y. 2O2O-21,

the (1s'respondent) instead of FAO (3'd

..as.w'idr::i[qgq1;]and contrary to the provisions of

lncome-tax Act and contrary to the P-rinelpteS of Natural Justice.

lA NO: 1 OF 2025

Petition under Section ffi1 ePGalaying that in the circumstances stated

in the affidavit filed in sopport..of the the High Court may be pleased to

stay all further proceediiigs pursuadio the notice u/s 148 dt.'15.04.2024 vide

DIN No. ITBA/AST/S/148-1EIO2+ASRO641O489O(1) issued by the JAO (1't

respondent) instead of FAO (3d respofident) for A.Y. 2O2O-21.

Counsel for the Petitioher: SRIIlUlInf IANilOHAN

Counsel for the Respondents: Ms. BOI(A,RO SAPNA
SENIOR'S.C. FOR INCOME TAX

ii
,J

I',]

,' ::.

WRtr PETITIO 12956 0F 2025

Chandra Shekar Narla, S/o. Pochetti
Having Address at. 64,"Sai 'R:ftna Toters

about 41 years, Occ. Business
Colony, Venkatagiri, Hyderabad,

Telangana, 500045,,*FZPN82'| 88

PETITIONER



J

D

1. lrrconre Tax Ofiicer, Circle 12(1), Hyderabad lr ftcrclr' Bastreerbagh' Aayakar
Bhavan, Hyderabad, 500004

2. lncome Tax Officer, Ward 3), l-lMT Bhawan, I,lo. 59, Bellary
Road, Ganganagar, Bengaluru, 560032

3. The Principal Commissbner of lncome Tax - l, Hyderabad 2d Floor, AC
Guards, MasabTank I'tderabad, 500OO4

iJ

4. The National Faceless Assessment Centre, lncorne Tax Department Ministry
of Finance GovL of lndia; Ne$, Delhi.

t
5. Union of lndh Minisfy of Finance Rep. by its Secretary, 16S8 North Block'

New Delhi - 11O0O1.

Petition underArtjctel226'of the Constitution of lndia praying that in the

circumstances stated in the affidavit filed therewith, the High Court may be

pleased to

lssue a Writ, grder or Direction moie particularly, one, in the nature of

Writ of Mandamus, setting aside the order passed by the Respondent

No.2irnder Section 14SA(d) and Notice issued u/s 1218 of the lrrcome

Tax Act, 19C1 dated 26.O4.mZe for AY 201-9'20. as- being w-r-thqsl

jwisdiction illegal, arbitrary, OdO in law, void ab in'rtio, and being

violative of the principles of natural justice and Articles 14' 19 and 265

of the Consiitution of lndia as the same is issued by the Jurisdictional

Assess'Hrg bflrcer i.e. Respondent No.Z after introduction of the

facebss as$essnrent of lncorne escaping assessrnent scheme, and any

conseguentt: prcrceedings as lacking in jurisdiction;

Declare the{-aa'lon of the Respondent No. 1 in passing the Assessment

Order dated b.V3.2}fr conseguent to notice u/s 1rt8 dated 26.04-2O23

as beirg ilfpga+ and bad in law and set aside the Assessment Order

dded 25f,03.9025 and consequent proceddings as the order was

passed wfiholtrany jurisdiction.

Gounselforthe Petitioner: SRI P. SOMA SHEKAR REDDY

ll

No.1 to 3: Ms. BOKARO SAPNA REDDY,
SENIOR S.C. FOR INCOi'E TAX

Counsel for the
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Counsel for the Respondent Nos.4 & 5: SRI B. MUKH ERJEE, REPRESENTING
GENERAL OF INDIA

NO:23495 oF 202s

of Incorne Tax AP & TS, 'lOth Floor

: :, ,r,"..U$.I
r
i , ,. ;.:r^ -., . ;til

Between:

|poorva .Polucheda, D/o Guru murthi .Poh.rcherla; Aged about 34 years,Occupation
Doctor, Villa Nqii19, ,Arlityal';Empress Park, Shajkpet, Tolicho-wki, Hydeiabad,
Telangana-500008.' ..,,''1

' t i,' ..PETtroNER
AND

1. The lnconre Tax Officer Ward 4(1), Hyderabad, # lT Tower, AC Guards,
MasabTarft.l-tlyderabad'.500004-' -

2. ,c-

Floor, E-

A.C. Guards,

3. The Assessment Unit, lnome Tax
Assessment Centre, Delhi, of

National Face less
Room No. 401, 2N

Ramp, Jawaharlal Nehru Stadium, 1rmo3

..RESPONDENTS

Petition under Article 226 of the Constitution of lndia praying that in the
circumstances stated in the affidavit ,iled.lherewith, the High Court may be
pleased to issue an appropriate writ order-or rcil€ction more particularly one in
the nature of WriI o-f-.M9.nd3.mus, declaring the proceedings u/s 148A(d) dt.

15.04.2024 beaiing DIN No. |TRA/AST/F/{4gN2OZ4-25t1064100952(t)and

notice u/s 148 dt. 15ll4ln24 DIN No. ITBA/AST/S/148 1t2O24-

2511064104730(1) issued by the JAO (Ist respondent) instead of FAO(3'd

respondent) for A.Y. 2017-18;-as void, illegal, and contrary to the provisions of
lncome{ax Act and contrary tb the Principtes of Natural Justice.

:1OF

Petition unrler section 1.51 cPc praying that in the circumstances stated
in the affidavit filgiliqisqppqg;of the petition, the High Court may be pteased to
stay all further proceedings pursuant to the notice u/s 14g dt. i5.04.2o24 vide
DIN No. lrBA/AST/s/148_1t202+2s1106/1104730(i) issued by the JAo(1st
respondent) insteh<Lof.;fliOiQif iresOondent) for A.y. 2O,tT -1 B.

Counsel for the Petitioner: SRt DUNDU MANMOHAN
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Counsel for the Respondents: Ms. BOKARO SAPNA REDDY,
SENIOR S.C. FOR INCOME TAX

WRIT PETITION NO: 23499 0F 202s

Between:

Apoorva Polucherb, Dlo Gurumurthi fulucherla,
Doctor, # Vilta No 19, Aditya Ernpress H<,
Telangana-50mO&.

Aged about 34 years, Occupation
Shaikpet Tolichowki, Hyderabad,

...PETITIONER

AND

1. The lncorne Tan Officer Ward 4(1), Hyderabad, - # lT Tourer, AC Guards,
Masab, Tank,.Hydera.qd - 500004.

Commissioner of lncome Tax-1, Hyderabad, l.T. Tower, 10-2-3,
Hyderabact-500004.

2. The
A.C

Principa*
Guards,

3. Tfre Assessnrent Unit, lncorne

Petition

circumstances stated-
-:j.;*

Tax Department, National . Faceless
of Finance, Room'tlo. +Ot, 2d Floor, E-

10003.

...RESPONDENTS

@nstitution of lndia praying that in the

the High Court may be,',:
pleased to issue an oufder or direction more particularly one in

the nature of Writ of.MaOSFUS.r.@Fn.g the proceedings u/s 148A(d) dt.

15.04.2024 bearing Dlt't No. lTAA/AST/F1148N2o24-%11o64o99802(1 ) and

notice u/s 148 dt. 15.M.2O24 bearingl DIN No. ITBA/ASTlSll4B-',t2O24-

2511064105405(1) isque{...!11."the JAO(1"l respondent) instead of FAO (3'o

respondent) for A.Y.2V2O-X, as void, illegal, and contrary to the provisions of

lncome-tax Act and contrary to the Principles of Natural Justice.

lA NO: 1 OF 21i[25

Petition under Section 15'l CPC praying that in the circumstances stated

in the affidavit filed in support of the petition, the High Court may be pleased to

stay all further proceedings pursuant to the notice u/s 148 dt. 15.04.2024 vide

DIN No. IT8A/A5T/51148-1I&24-2511064105405(1) issued by the JAO (1"'

respondent) instead of FAO (3d respondent) for A.Y. 2A2O-21.

Counsel for the Petitioner: SRl DUNDU MANMOHAN
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Counsel forthe Respondents: Ms. BOKARO SAPNA REDDY,
SENIOR S.C. FOR INCOME TAX

23500 0F

Apoowa
Doctor, # Mlla

p{o Qq.qumulhi Polucherla, {ged about 34 years, Occupation:
19, Aditya Empress Park, Shaikpet, Tolichowki, Hyderabad,

Polucherla,

l.r '.

.r,

rl

D

1. The lncome Tax Ofiicer, ry?rd 4(1), Hyderabad, # lT Tower, AC Guards,
Masab TanK Hyderabad - 500OO4.-'

The Princigiat'OhEl-€ommissinner of
Block, l.T. Tour€t;'10-2-3, A.C. Guards,

TS, lour Fboc C-2 lncome Tax, AP &

3. The Assessment Unit, lncome Tax
Assessment Centre; Delhi,
Ramp, Jawaharlal Nehru Stadium,

Ropm No
National Faceles-s
. 4O1,2'd Fboc E-

1

...RESPONDENTS

Petition under Article 226 of the conslitution of lndia praying that in the
circumstances stated in the affidavit filed thereWith, the High Court may be
pleased to issue an appropriate writ order or direction-tnore particularly one in
the nature of Writ.:of Mandamus, declaring the proceedings u/s 14gA(d) dt.
26.08.2024 bearing:otN No. |rBA/AST//145N2024.2511067g74266(1) and notice
u/s 14a dt, 2tr.08.2024 bearing DIN No. ITEA/AST/S/148 112024_

2511067980126(1)issued by the JAO (1st instead of FAO (3d
respondent) forA.'Y.:zO18.19 as-rioid, illegal, and contrary to the provisions of
lncome-tax Act and bontrary to the Principles of Natural Justice.

OF

Petition under Section 1s1 cpc praying that in the circumstances stated
in the affidavit filed in support of the petition, the High court may 'be pleased to
stay all further proceedings pursuant to the notice u/s 149 dt. 26.09.2024 vide
DIN No. IT8A/A5T/5/148_112024-2511067980126(1) issued by the JAO (1st

respondent) instead of FAO (3d respondent) for A.y. 2o1g-,1g, and may pass
such other orde(s) as the Hon'ble court deems fit and proper in the interests of
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substantial justice, as otherwise the Petitioner would be put to irreparable loss

and severe injury.

Counsel for the Petitioner: SRI DUNBU MANMOHAN

Counsel for the Respondents: Ms. BOKARO SAPNA REDDY,
SENIOR S.C. FOR INGOME TAX

WRIT PETITION 23521 0F 2025

Between:

John Foundation, 5-1007, B R Nagar, Behind FR Balaiah Nagar,
Secunderabd - 5OOO10. Rep., by its Trustee, Mr. Benedict John, Sio
John

Old Ahral,
Mr. Saji K.

The Deputy Commissioner of lnconre Tax, Centr:at Circle 3(3), Aayakar Bhawan.
Basheerbagh, Hyderabad - 5O0O@.

AND

Petition under Article

circurnstances stated

pleased to pass an order or

MANDAMUS holding that the

...PETITIONER

...RESPONDENTS

of lndia praying that in the

the High Court may be

one in the nature of WRIT OF

Respondent dated 29logl2023

issued under section 148 of tne Agtlvith DiN & Notice No: ITBA/AST/S/1 48 _1t
2O23-24t1056665148(1) for the assessnient y,ear 2O2A-21, as being without

jurisdiction, illegal, -ar:bitrary and passed in gross violation of principles of natur:al

justice without application of mind, and consec6rently set askle the same.

lA NO: 1 OF m25

Petition under Section 151 CPC praying that in the circumstances stated

in the affidavit filed in zupport of the petition, the High Court may be pleased to

stay all further proceedings pursuar* to issuance of notice u/s.148 of the Act by

Respondent dated 29.09.2023for the assessrnent year 2O2O-21.
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iA NO: 2 OF 2025

Betlreen

The
Bhawan.

Commissioner of lncome Tax, Central Circle
LB Statidum, Basheerbagh, Hyderabad

3), Hyderabad, Aayakar
500004, Telangana.

3(

{ohn Foundationr q-1007a B R Nagar, Behind FR Bataiatr NaOar, Old Atwal,
Secunder$ad = 500010-.Representd by its Trustee, Mr. Benedid Jbhn S/o. Mr:._
Saji K John.

Petition under Section 151 CPC praying that in the circumstances stated

in the affidavit filed in. support of the petition, the High Court may be pleased to

vacate the .interim direction given vide order dated 11.O8.2O25, in {.A. No. 1 of
2025in W.P. No.23521 ot2025.

Counsel forthe Petitioner: SRI A V. RAGHU RAM

Counselforthe Respondents: SRt N. PRAVEEN REODY,, i SENIOR S.C. FOR{NCOIIIE.TAX

WRIT PETITION 23530oF 2{t25

John Fourdation, -5-1OO7, B R Nagar, Behind FR Balaiah Nagar, Old
Secunderabad - 500010. Rep., by its Trustee, Mr. Benedict John,-S/d. Mr.
John

Alwal,
Saji K.

Ihe.Deputy.Commissjoner of_t1gome Tax, Centrat Circle - 3(3), Aayakar Bhawan,
Basheerbagh, Hydenabad - 500004.

;{';-1'

i:},Ti ...RESPONDENTS

Petition under Article 226 of the Constitution of lndia praying that in the
circumstances staled in the affidavit filed therewith, the High Court may be;.:ii
pleased to pass ihi;iiiirer or direction, especially one in the nature of WRIT OF
MANDAMUS holdiir! that the notice issued by the Respondent dated 2g.O3.2O24

{il
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issued under section 148 of the Act with DIN & Notice No.|TBA/AST/S1148_11

2O23-24t1O63270053(1) for the assessrnent year ZOlg-2O, as being without

jurisdiction, illegal, arbitrary and passed in gross violation of principles of natural

justice without application of mind, and consequently set aside the same.

lA NO: 1 OF 2025

:[-
'.{

Petition under S8ction 151 CPC praying that in the circumstances stated

in the affidavit filed in;il;;ffrp"iitl*, the High Court may be pleased to

stay all further proceedihgs pursuant to issuance of notice u/s.148 of the Act by

Respond ent dated Z'3fr3' :NZ4fo,r'the assessment yea r 2O1 9-2O .

lA NO: 2 OF 2025

Between:

AND :i ":

John Foundation, 5-1007, B.R,
Secunderabad - 500010. Rep.,'.by
John l

...ffiTITIONE.R/RESPON DE NT

t

! rlj

t
i

The Deputy Commissioner of lncome Tax, Central Circle - 3(3), Hyderabad, Aayakar
Bhawan, Opposite LB Stadium, Basheerbagfr, Hyderabad - 5O0O04, Telangana.

Nagar, Behind FR Balaiah Nagar,
its Trustee, Mr. Benedict John, S,/o.

Old Aharal,
Mr. Saji K.

...RESFONDE NT/PETITION ER

Petition under Seetidn-15'1 CPC prayrng that in the circumstances stated

in the affidavit fited in;isupport of the petition, the High Court may be pleased to

vacate the interim direction given vide orderdated 11.O8.2O25, in l.A. No. 1 of

2A25 in W.P. No. 2353O of 2A25.

I
l_

?s

Counsel for the
\t:

neti$#,g.r; SRI A. V. RAGHU RAM

Counsel for the Respondents: SRI N. PRAVEEN REDDY
SENIOR S.C. FOR INCOME TA)(



John Foundation 
^!_1.0-07]- B R Nagar, Behind FR Balaiah Nagar, Old Alwal,

Secunderabad - 500010. Rep., by its Trustee, Mr. Benedict Jonn,5/<i. trrtr. Sa;i k.
John

IO

WRIT PETITION NO:235320F 202s

Gommissioner .of lncome Tax Central Circle 3(3), Aayakar Btrawan,

AND

The
, Hyderabad- 500004.

Petition under-Article 226 of the Constitution of lndia praylng that in the
'circumstahces stated in the affidavit filed therewith, the High Court may be
ple+ed to pass an order or direction, especia[y one in the nature of OF

, MAIIDAMUS holding that the notice issued by the Respondent dated 2g.A3.mZ4
Isbudd.uftder section 148 of the Act wirh DtN & Notice No.ITBA/ASTIS/145 1l
2O2i2411O63269382(1) for the assessment year 2O|5-16, as being withorfi
jurisdiction, illegal, arbitrary and passed in gross violation of principles of natural

. jUsIIcq wilhout application of mind, and consequently set aside the S?mO.

Petition under Section 151 CPC praying that in the circumstances stated
in the af.fidavit filed in support of the petition, the High Court may be pleased to
stay all further proceedings- gursuant to issuance of notice u/s.14g of the Act by
Respondent dated 23.03.2024 for the assessment year 2OlS-16.

ncome Tax, Central Circle 3(3), Hvderabad. Aavakar
Basheerbagh, Hyderabad - 500004, Telang'ana.

r, Behind FR Balaiah

ofl

AND

John
Secunderabad
Saji K. John

liBrStadium,

.;r ,-i
'"$.100

NT

0.

o

7, B R Naga
Represented by its Trustee, Mr. Ben

Nagar, Old Alwal,
edic{ John S/o. Mr.
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... RESPONDE NT'PETITIONER

Petition under Section 151 Crc praying that in the circumstances stated

in the affidavit filed in support of the petition, the High Court may be pleased to

vacate the interim order dated 11.O8.2O%, in l.A. No. 1 of 2O25 in W.P. No.

23532 ot 2025.

Counsel for the Petitioner: SRI A. V. RAGHU RAM

Counsel for the Respondents: SRI N. PRAVEEN REDDY
SENTOR S.C. FOR INCOME TA)(

WRIT PETITION NO: 23571 OF 2025

Between:

Polucherla Venkata
Occupation: Retd.
Hyderabad,

AND

3. The
Assessrnent

# No. 1

Subbaiah Polucherla, Aged about 63 years,
9, Aditya Empess Park, Shaikpet, Tolichirwki,

.PETITIONER

1. The lncorne Tax Officer, Ward 4(1), Hydepbad., I T Tower, A C Gubrds,
Masab Tank, Hy.dgrrabad;:Telanganb-50(f,I04: ''' ' ,,,':' i

.: i ".' r "
2. The Principal Chief Corrrmissioner of lncone:fai('AB''8;TS, 'l0h Fbor, C-

Block, l.T. Towers, 10-2-3, A.C. Guards, Hyderab_qf.ffiQ$., j; , , 
.

lncome Tax
of

Faceless
Floor, E-

Ramp, Jawaharlal 11

RESPONDENTS

Petition under Article 226 of the Constitution of lndia praying that in the

circumstances stated in the affidavit filed therewith, the H'rgh Court may be

pteased to issue an appropriate writ order or direction more particularly one in

the nature of Writ of Mandamus, declaring the order passed u/s 148A(d) bearing

Dl N No. TBA/AST/F I 1 48N2024-251 1 06797 4341 ( 1 ), dt.26. O8.2O24 and notice u/s

148 dt.26.08.2024 vide DtN No. ITBA/AST/S118-1DA24-25I10679801il(1)

issued by the JAO(1"t respondent) instead of FAO(3'd respondent) for A.Y. 2O1B-

19, as void, illegal, and contrary to the provisions of lncome-tax Act and contrary

to the Principles of Natural Justice.
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Petition under Section 151 CPC praying that in the circumstances stated

in the affidavit filed in support of the petition, the High Court may be pleased to
stay all further proceedings pursuant to the notice u/s 148 dt.26.O8.2024 vide

DIN No. ITBA/AST/S/148_112O24-251't067980154(1) issued by the JAO(lst
respondent) instead of FAO(3d respondent) for A.Y. 2O1B-19.

Counsel for the Petitioner: SR! EUNDU MANMOHAN

Gounsel forthe Respondents: Ms. BOKARO SAPNA REDDY,
SENIOR S.C. FOR INCOME TAX

WRIT PETITION NO: 235750F 2025

ibhan, , S/o Na na

lA NO: 1 OF 2025

2

52:Pars, 1-62
District; 50@75, Telargana, lndia

.,' -1, -lnome

ukkaiah,
cBl Ianagar

1A

1), erabad Signature Towers,
Botanical Gardens,

, Telangana,500084

Reddy Ch
T, Rajend

Occ: Business, Aged:
Mandal, Rangareddy

'I

I 3. The National Faceless Aslessment Centre, lncome Tax Department Ministry
of Finance Govt. of lndia, New Delhi.

4. Union of. lnd'9,^{ilistry of Finance Rep. by its Secretary, 166-8 North Block,
New Delhi - 'l lO oo1.

Petition under Article 226 ot the Constitution of lndia praying that in the
circumstances stated in the affidavit filed therewith, the High Court may be
pleased to

lssue a Writ, Order or Direction more particularly, one, in the nature of
Writ of Mandamus, declaring the action of the Respondent No.2 in
passing an Order u/s. 148A(d)dated 29.O3.2023 and Notice u/s. 14g

daled 3710312O23 calling for income for A.y. 2O16-17and passing of

t.
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A3sbssment Order u/s. 147 rlw. Section 144 and Section 1448 dated

1O10212O24-as illegal, arbitrary, bad in law and violative of Articles 14,

19 and 265 of the Constitution of lndia and

Set aside;'ttre Order u/s. 148A(d)dated 2910312023, Notice issued by

Respondent No.2 u/s. 148 of lncome Tax Act, 1961dated 31.03.n23

calling for-the return of income of the Petitioner for A.Y. 201F17and

Assessrnent Order u/s. 147 rlw. Section 144 and Section 1448 dated

tW02ln24 and any consequent proceedings, including the levy of

pendt-y, -as lacking in jurisdiction.

Counsel for the PeGtioner: SRI P. SOMA SHEKAR REDDY, REPRESENTING
SRI P. SRIKANTH RAO

Gounser ror the 
-fespondents' t?,*3Hilllftr- rNcoME ro,( ,

i ; ''' j

Gounsel for the Rdspontlent No.4: DEPUW SOLICITOR GENERAL OF tNOn

OF

Between:

lt.

Smt. Swapna Kola,'d/o. .Sri A. Ramutu, Aged about 42 years,
Wib, 1O4; Shiva Enclave,'Saibaba Nagar, Old Alwal, Hyderabad

ocsmhtlonl
- 50@:lo. "'

House

n[[l,

1. Assessment Unit, National Faceless Assessment
Departmenl.--Ministry of .Finance, Room No. 4O1
Jawahartal Nehru Stadium, Delhi 110 003.

Centre, lncome Tax
, 2* Ftoor, E-Ramp,

2. The lncome Tax Officer, Ward - 15(1), l.T.Towers, A.C. Guads, Masabtank,
Hyderabad - 500004.

...RESPONDENTS

Petition under Articte 226 of the Constitution of lndia praying that in the

circumstances stdted in the affidavit fited therewith, the H(7h Court may be

pleased to pass an order or direction, especially one in the nature of WRIT OF

MANDAMUS holding that the notice dated 30.03.2024 issued by 2* Respondent

under section 148 of the Act (with DIN and Notice No.|TBA/AST/S/148-112023'

2411O0g73255S(1.D'as being without jurisdiction, arbitrary, illegal, bad in law, void
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ab initio, apart from being violative of provisions of section 14gA and section 149

of the Act and also contrary to the circular issued by CBDT and provisions of
section 151A of the Act, and consequently set aside the notice under section 148

dated 30.03.2O24 and the .assessment order & penalty orders passed by 1.1

Respondent for asst. year 2O2O-21 under section 147 r.\,v.s 1448, uls-212A(1Xd),

uls.2VOA and u/s.271AAC(1) of the Act, dt.28.01.2025, 10.07.2025, 14.01.2025
and 1 4.O7 .2025, respectively.

NO:1 OF

Petition under Section 151 cPc praying that in the circumstances stated
in the affidavii fdedin .support of the petition, the High Court may be pleased to
stay the colleition of tax and penalty demands raised by 1st Respondent for the
Ay.2O2O-21 .

Counsel for the Petitioner: ERIA.'V..RAGHI, RAM

Counsel forthe Respondents: SRI K. SUBHAKAR REDDY
SENIOR S.C. FOR INCOME TAX

Eetween

; Polucherla
: Occupation

Hyderabad,

Gurumurthy, S/o Venftata
: Retd. Doctor, Mlla No. 19 , Aditya E

Polucherla,, Aged about 63 years,
rnpress Park, Shaikpet, Tolichowki,

Subbaiah

D."
1 . The lncome Tax Officer Ward , lT Tower, A C Guards, Masab

Tank, Hyderabad,

2. The Pri of lncome Tax-1 , Hyderabad # l.T. Towers, 10-2-
3, A.C.

Tax Department, N Faceless
of Finance, Room No. Floor, E-

11,0003.

...RESPONDENTS

Petition under Article 226 of lhe constitution of lndia praying that in the
circumstances stated in the affidavit filed therewith, the High court may be
pleased to issue an appropriate writ order or direction more particularly one in

1

3 ational
401, 2"d
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: SRI K. SUDHAKAR REDDY
SENIOR S.C. FOR INCOME

WRIT PETITION NO: 23733 OF Z0.25

the nature of Writ of Mandamus, declaring the order passed u/s 148A(d) bearing

DIN No. TBA/ASTif/.il.&N2O24-2511064099473(1 ), dt.l 5.O4.?0r24 and notice u/s

148 dt.15.04.2O2+;ixqe.:plN No. ITBA/ASTlsl148_'l12A24-2511064105277(1')

issued by the JAO({cl rirst bndent) instead of FAO (3'd respondent) for A.Y. ?F}2O-

21, as voi4 illeg1al, and contrary to the provisions of lncometax Act an*contrary

to the Principles d ryFqT."t.Justice.
.J.. '.:,'": ,

r1'r .!.

lA NO: I OF Z)25
+-,:- ,

Petition under'Section 151. CPC praying that in the circumstances stated

in the affidavit filed in rbupport of the petition, the High Court may be pleased to

stay all further proceedings pursuant to the notice u/s 148 dt.1 5.O4.2A24 vide

DIN No. ITBA/AST/S/148-112O24-25:1O641O5277(f issued b'y thg JAO (1o

respondent) instead of FeO (3'd respondent) for A.Y. 2A20-2L : . \ r

Counse! for the Petitioner: SRI DUNDU MANMOHAN

Counsel forthe

Between:

Yashnu Yasasvi Polucherla, S/o Gurumurthi Polucherla, Aged about 35 years,
Occupatbn: R/t Employee, # Villa No 19, Aditya Empress Park, Shaikpet,
Tolichovrdci, l-lyderabad, Telangana-50Oo08

+ ...PET|T!ONER

The lncome Tax Officer Ward 4(1), Hyderabad, # lT Tower, AC Guards,
Masab Tank, Hyderabad - 500004.

.':

The Principd Chhf Commissioner of lncome Tax, AP & TS, 10h Floor, C-
Block, l.T. Tower# 1A-2-3, A.C. Guards, Hyd erabad-500004.

' ;i.-.
The Assessment Unit, lncome Tax Department, l*.lational_- Faceless
Assessment Centre, Dehi, Ministry of Finance, Room No. 401, 2m Fbor, E-
Ramp, Jawahadal Nehru Stadium, Delhi-l10003.

...RESPONDENTS

AND
1.

2.

3.
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Petition under Article 226 of the Constitution of lndia praying that in the

circumstances stat*gijp the affidavit fibd therewith, the High Court may be

pleased to issue a(Iat&ropriate writ order or direction more particularly one in
the nature of Writ 6i'Mandamus, declaring the proceedings u/s 14BA(d) dt.

15.O4.2024 bearing DIN No. ITBA/AST/F/148N2O24-2511064100536(1) and

notice u/s 148 dt.'1..15.04.2024 bearing DIN No. ITBA/AST/S/148_112024-

2511064104597(1) issued by the JAO ({"t 'reSpondent) instead of FAO (3d

respondent) for A.Y. '2C17-18, as void, illegal, and contrary to the provisions of
lncome{ax Act and contrary to the Pttnciple5-of ,NhlUral Justice.

lA NO: 't OF 2025

Petition under Section 151 CPC praying that in the circumstances stated

in the affidavit filed in support of the petition, the High Court may be pteased to

stay all further proceedings pursuant to the notice u/s 't 48 dt. 't5.04.2024 vide

DtN No. rrBA/AST/S/i4S_1t2O2+2bll6eirO+SSZ1r1 issued by the JAo (.tst

respondent) instead of FAO (3d respondent) forA.Y. 2017-18.

Counsel for the Petitioner: SRI DUI{DU {tiANMOHAil

Counsel for the Respondents: Ms. BOI(ARO SAPNA REDDY,
SENIOR 6r'C.'FOR INCOME TAX

WRIT PETITION NO: 23837 OF 202s

Between: I '

Chittareddi Devikii- Rani, Dlg. qhifrareddi Laxmipathy, Aged about 62 years,
Occupation:Retd: Doctor, # Villa No. 19; Aditya Empiress Pa*] Shaikpet, Totichowki,
Hyderabad, Telangana-sO0008

..PETITIONER
AND

1 . The^lncome Iax .Officgr, Ward 13({ ), Hyderabad, # Aaykar Bhawan, Opposite
LB Stadium, Basheer Bagh, Hydeiabad, Telangana, Sd0004.

2. The Principal Chief Commissioner of lncome Tax AP and TS, lOth Floor, C-
Block. l.T. Towers, 10-2-3, A.C. Guards, Hyderabad-500004

3. The Assessment Unit, lncome Tax Deoartment. National Faceless
Assessment Centre, Delhi, Ministry of Financri, Room No. 4O1, ZN Floor. E-
Ramp, Jawaharlal Nehru Stadium, 

-Delhi-110003

...RESPONDENTS

l

l.
1
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Petition under Article 226 ot the Constitution of lnd'ta praying that in the

circumstances stated in the affidavit filed therewith, the High Court may be

pleased to issue an appropriate writ order or direction more particularly one in

the nature of Writ of Mandamus, declaring the order passed u/s 148A(d) bearing

DIN No. ITBA/AST/F/1 48N2O24-251 1ffi819lt7 17 ('lr, Dt.30.08.2O24 and notice

u/s'l 48 di.WNn24 vide DIN No. ITBA/AST lsll 48-1 12024-25/1 0681 94806(1 )

issued by the JAO (1st respondent) instead of FAO (3d respondent) for A.Y.

2018-19, as void, illegal, and contrary to the provisions of lncome-tax Act and

contrary to the Principles of Natural Justice.

Petition under Section 151 CPC praying that in the circumstances stated

in the affidavit fibd in support of the petition, the High Co{rrt may be pleased to

stay all further proceedings pursuant to the notice u/s lzt8 dt.30-08.2024 vide

DIN No:.ITBA/AST/S/1 48 112O24-2il10681948O6(1) issued by the JAo (1"t

respondent) instead of FAO (3'd respondent) for A.Y. 2O18-19.

Counsel forthe Petitioner: SRI DUNDU MANMOHAN

Counsel forthe Respondents: SRI K. SUDHAKAR REDDY
SENIOR S.C. FOR INCOME TA)(

VVRIT PETITION NO:23847 oF 20,25

Chittaraddi-Devika'Rani, D/o. Chittareddi Laxmipathy, Aged about 62 yeaE,
ark, Shaikpet, Tolichowki,Retd. Doctor, # Mlla No 19 AditYa Empress P

Telangana - 500008.

EIII'

The lncome Tax Otrrcer, Ward 13(
Stadium, Basheer Bagh, Hyderabad,

1), Hyderabad, Aaykar Bhawan, Opposite LB
Telangana, 500004.

...RESPONDENTS

Petition under Article 2Xi oI the Constitution of lndia praying that in the

circumstances stated in the affidavit filed therewith, the High Court may be

pleased to issue an appropriate writ order or direction more particularly one in
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the nature of Writ of Mandamus, declaring the order passed u/s 14gA(3) bearing

DIN No. ITBA/AST/F/148N2O25-2611O77O47181(1), dt. 16.06.2025 and notice

u/s 148 dt. 16.06.2025 vide DIN No. ITBA/AST/St14A_1l2O2S-26t1071047276(11

issued by the JAo(respondent) instead of Faceless Assessing Officer(FAO) for
A.Y. 2021-22, as void, illegal, and contrary to the provisions of lncome- tax Act

and contrary to the Principles of NaturalJustice.

10F 2025

Petition under Section 1 51' ng that in the circumstances stated

in the affidavit filed in support of the petition, the High Court may be pleased to
stay all further proceedings pursuant to the notice u/s 148 dt. 16.06.2025 vide

DIN No. IT8A/A5T/5/148_1|2025,2S|107704T2T6(11 .issued by rhe

JAO(respondent) instead of Faceless,,Assessing Offtcer (FAO) for A. y. 2021- 22,
and may pass such other orde(s)'as.'the Hon'ble frurt deems fit and proper in

the interests of substantial justice, ;ai ,otherW,ise the,Fetitioner would be put to
irreparable loss and severe injury, . 

;

Counsel for the Petitioner: SRt IXTNOI IIANMOHAN

Counsel for the Respondents: SBI {C SUDHAKARREEDY
SENIORS.C. FOR INCOME TAX

n

Saleeni.Suftana, D/o. Rehman Khan, age: 70 Years, Add: 15-2-690, Siddiamber
Bazar, Nampally Hyderabad - 500012 TelEngana

D
...PETITIONER

National e-Assessment Centre
E-Ramp, Jawaharlal Nehru Stadium

1. Assessment Unit, lncome Tax
New Delhi, Room No. 4o1, ld
New Delhi-1 10003

2. The Assistant Commissioner of lncome
Signature Towers, Kondapur, Hyderabad,

Tax, Ci Botanical Gardens,1

3. ffe lnlnggal Chief Commissioner of lncome Tax, Room No. 922, gh Ftoor, B
Block, 1.T Towers, A.C. cuards Masab Tank, Hyderabad, febng;na-SO-O0iS

...RESPONDENTS
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Petition under Article 226 ot tle Constitution of lndia praying that in the

circumstances stated in the affidavit filed therewith, the High Courl may be

pleased to issue a writ of Mandamus or any other appropriate order or Direction,

declaring that the order passed by the 2d respondent under section 148(AX3) of

the income tax act 1961 dated NOODA2S bearing DlN No. ITBA/AST/F/148A/

2025-2611077985834(1) notice number for the assessment year 2O2O-21 as

arbitrary, illegal, bad in law, voiG ab-initio violative of principles of natural justice

apart from being violative of article 14,19(1Xg) and 265 of the Constitution of

lndia and section 14{lA of the income tax ACt, 1961 and to consequently set

aside the sanre in the interest of Justice.

tA NO: 1 OF 2025

Petition under Section 151 CPC praying that in the circumstances stated

in the affidavit filed in support of the petition, the High Court may be pleased to

stay all further proceedings including any recovery, pursuant to the order passed

by the 2"d respondent under sectbn 14SA(d) of the incolne tax Act, 1961 dated

N.O6.2O25 bearing Din-No- -ffBATASTlFll 48,N2O25-mnO77985834( 1 ) for the

A.Y 2O2A-21; pending

counsel for the Petitioner: SRI v.v.s. ANKITH, REPRESENTING
SRI A. V. K. SURYAVARA PRASAD

Counsel forthe Respondents: Ms. BOI(ARO SAPNA REDDY,
SENIOR S.C. FOR INCOME TAX

WRIT PETITION =23877 OF 2025

Between:

...PETITIONER

AND
1. Office of the lncorne Tax Officer Ward 6(1), Hyderabad, lT Tower, AC Guards,

Masab Tank, Hyderabad, Telangana, 5O0OO4.

2. Addt Commissioner of lncome Tax, Range 6, Hyderabad.

...RESPONDENTS

Sobha Rani Nuka, D/o Konda Reddy Yoga, Aged About 65 years old Occupation
Business, Flat No.102 Endecos County, Gzech Colony, Erragadda, Opp.Gokul
Theatre, Hyderabad 50001 8
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Petition under Article 226 of the Constitution of lndia praying that in the

circumstances stated in the affidavit filed therewith, the High Court may be

pleased to issue an appropriate writ order or direction more particularly one in
the nature of Writ of Mandamus, declaring the order passed u/s 148A(3) bearing

DIN No. ITBA/AST/F/148N2O25-26/1O7794O637.(1), dt.2710612025 and notice u/s

1 48 dt.27 lOOl2025 vide DIN No. ITBA/ASilS/14$ _1 12O25-261'to7794O7 O3(1)

issued by the JAO(1st respondent) instead of Faceless Assessing Office(FAO)

for A.Y. 2020-21 , as void, illegal, and contrary tolhe provisions of lncome-tax.Act

and contrary to the Principles oi Natural Justice.

lA NO: 1 OF 2025

Petition under Section 151 CPC praying that in the circumstances stated

in the affidavit filed in support of thb petition, the Higg eourt may be pleased to

Js pursuant to the notice u/s 148 dt.27.06.2025 viie
DIN No. IT8A/A5T/5/148_112025-2611077940703(1) issued by the JAO(1st

respondent) instead of FacelessAssegqing Office(FAO,) for A.Y. 2O2O-21

Counsel for the Petitioner: SRI DUNDU MANi,tOHAtl

Counsel for the Respondents: Ms. BOKARO SAPNA REDDY,
SENIORs.C. FOR INGOI,IE TAX

PETITION NO:

Between:

Rarnesh Babu 6
Saroor Nagar, Dist.

Dilsukhnagar, P & T Colony S.O.,
Ranga:Reddy

...PETITIONER
D

1. lcoqe Tax Officer, Circle 12(1), Hyderabad. Aaykar Bhawan, Opposite L B
Stadium, Basheerbagh, Hydera6d 500004

Chief Commissioner of lncome Tax, AP & TS, lncome Tax Towers,2.
A.C. , Masab Tank, Hyderabad-500OO4

...RESPONDENTS
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Petition under Article 226 of the Constitution of lndia praying that in the

circumstances stated in the affidavit filed therewith, the High Court may be

pleased to issue a Writ of Mandamus or any other appropriate writ, order or

direction, declarinE'as illegal, arbitrary, without jurisdiction, bad in law, violative

of the principles of natural justice, and contrary to ,Articles 14, 19, and 265 of the

Constitution of lndia, declaring the order passed by the lncome Tax Officer,

Circle 12(1'), Hyderabad, Under Order 148-A of the tncome Tax Act, 1961 Date of

Order 2slo3l2o23 DIN No. ITBA/AST/F114*12O22-23\A11279147{1) For the

Year Assessment Year 2O1&20If- am--Eledtanes as null and void the

consequential assessrnent order passed under section 147 r.w.s 144 read with

section 1448 "of tfte. lncome-tax Act on 29tO2t2O24 vide DIN ITBA/AST

S,114712023-241106'l'770177(11 and Quash all the consequential proceedings

arising there from but not limited to Penaky Proceedings under Sections 270A,

271, or 274 of the Act Recovery Proceedings under Section 22O or any other

provision Any notices of dernatrd; attachnp-nt proceedings, or garnishee orders

initiated or contemplated pursuant to ttre irnpugned orders Consequently, set

aside al| such ordbrs and-piod6ffimg-S'ifi-th6ln $ ofjU5ticd.

tA NO: 1 OF fi25 ''r +!'r,i*t:r ".

, 1;: ,

Petition under Section 151 CPG''pfrayingrthat in the circumstances stated

in the affidavit filed in support of the petition, the Higli Cdurt may be pleased to

stay all further proceedings'inctuding'any recovery, pursuant to the order passed

by the 1't respondent Under Order 140-A of the lncome Tax Act, 1961 Date of

Order 25-03-2A23 DfN No. ITBA/AST/F/1 48N2O22-2311A51279547(1) and the

consequential reassessment order dated n.O2.2O24 passed under Section 147

r.w.s. 144 read with Section 1448, b6aring DIN No. ITBA/AST/5114712O23-

2411061770177(1) For the Year Assessnrent Year 2016-2017 and Direct the

Respondents not fo initiate or continue with arry recovery or penalty proceedings,

includinE issuance.of demand notices, garnishee orders, or attachment of bank

accounts, pending final disposalof the above Writ Petition.

SRI GAJANAND CHAKRAVARTHI, REPRESENTING
SRI UPADHYAY RAGHAVENDER

Counsel for the 
fietitioner:
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Counsel for the Respondents: Ms. BOKARO SAPNAREDDY,
SENIOR S.C. FOR INCOME TAX

P o
Between:

K-uchadi .+trygh, qge_47 years, H,No. 13-19 Prashanth Nagar, CCC, Post Naspur,
Mancherial - 504302: Dist. Mancherial

D.
1. lncome Tq< Qtricgr, Ward 1, Mancherial, Sy No.425, 1st Floor, Ranga Raja

Complex, Reddy Colony, Mancherial - 5O42d8.

of lncome Tax - 2,.lncome Tax Towers, A.C.Guards,2

Petition under Article 226 oI the Constitution of lndia praying that in the

circumstances stated in the affidavit filed therewith, the High Court may be

pleased to issue a Writ of Mandamus or any other appropriate writ, order oi
direction, declaring the order passed by the lncome Tax Offrcer, Ward 1,

Mancherial, Under Order 148-A of the lncome Tax Act, 1961 Date of Order 31-

A3-2O22 DIN No. ITBA/AST/F/148N2O21-2211O423}37O5(1) and a[ thd

conseguential proceedings for the Year Assessment Year 2018-19, as arbitrary

illegal bad in law without jurisdiction void abinitio violative of principles of Natural

Justice part from being violative of Article 4, 19 and 265 of Constitution of lndia

and consequently set aside the same in the interests of iustice.

Petition under Section 151 CPC praying that in the circumstances stated

in the affidavit filed in support of the petition, the High Court may be pleased to

stay all further proceedings including any recovery, pursuant to the order passed

by the 1st respoqpent Under Order 148-A of the lncome Tax Act, 1961 Date of
Order 31-03-2022 DIN No. ITBA/ASTIFI148AI?O21- 22t1O423931O5(1) and ail

the consequential.proceedings for the Year Assessment Year 2O1A-19 pending

disposal of writ piltition.
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Counsel for the Petiti6ner:, SRI GAJANAND CHAKRAVARTHI, REPRESENTING
SRI UPADHYAY RAGHAVENDER

'r)l'i! ' '

Counsel for the ReSpondirnts: Ms. J. SUNITHA,
.i,*-..,.; .sENloR s.c. FoR lNcoME TA)(

WRIT PETITION NO: 23901 OF 2025

Between: 'Ei: '"4:

i,,f ,.

Chittareddi Devika RaeU D/o. Chittareddi Laxmipathy, Aged about 62 yearq
Occupation Retd. Docbr;" Villa No. 19 Aditya Ernpress Park, Shaikpet, Tolichowki,
Hyderabad, Telangana-500008

:

'{!i: ,r 
.ii. ..PETITIONER

AND i'i,
t-.

The lncome Tax Officer,lward 13(1), Hyderabad, Aaykar Bhawan, Opposite LB
Staclium, B'asheer Bagh, Hyderabad, Telangana, 50O0O4

.:'
i
! . . ...RESPONDENT

Petition under Artidle 226 of the Constitution of lndia praying that in the

circurnstances stated in the affidavit filed therewith, the High Court may be

pleased to issue an appropriate writ order or dineotlon ffior€ particularly one in

the nature of Writ of Mandamus, declarin$the q:def .pas.set u/s 148A(3) bearing

Dl N No. I TBA/AST/ F I 1 48 N2fl25-261 1 OVI 04.Z3@fl ), dL 1 6 :0 6.2025 and notice u/s

148 dt.16.06.2025 vide dlt.t No. trBA/Asv,dir*a-- lt,polr.-26notzo4l481(1 )
'-:.i. ..j.

issued by the JAO(respondent) instead of Faceless Assessing Officer(FAO) for

A.Y. 2019-20, as void, illegal, and contrary to the'provisions of lncome-tax Act

and contrary to the PrincipleS of Natural Justice.

lA NO: 1 OF 2025

Petition under Section,151 CPC praying that in the circumstances stated

in the affidavit filed in supporfof the petition, the High Court may be pleased to

stay all further proceedings pursuant to the notice u/s 148 dt.16.06.2025 vide

DIN No. IT8A/A3T/5148A2025-2611A77047451(1) issued by the JAO

(respondent) instead of Faceless Assessing Officer (FAO) for A.Y. 2O19-2O.

Counsel for the Petitioner: SRI DUNDU MANMOHAN

Counsel for the Respondents: SRI K. SUDHAKAR REDDY,
SENIOR S.C. FOR INCOME TAX
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WRIT PETITION : 23903 0F 2025

liob_ha Ratli.Nuka, D/o Konda Reddy Yoga, Aged About 65 years old Occupation
Business, Flat No. 102 Endecos C6unty Cze-ch Colony, Eriagadda, Opp. Gokul
Theatre, Hyderabad 50001 B

1. ffice Of The lncome Tax Officer, Ward 6(1), Hyderabad- --G*ua-nds;Masab Tank, Hyderabad, Tetangana, SOOO'Oa.

2. Addl. Commissioner of lncome- tax, Range 6, Hyderabad

, l.T. Tower, AC

Petition under Article 226 of the Constitution of lndia praytng that in the

circurnstances stated in the affidavit filed therewith, the High Cour.l may be
pleased to issue an appropriate writ order or direction more particularly ,one in
the .nature of Writ of Mandamus, declaring the order passed u/s 148A(B):bearing

DIN No. ifgalRsfpt+BAt2o2s-26t1ottg42}4s (1), dt- 27.06.2025 and rrlotice

u/s.148 dt. 27A6.2025 vide DIN No. ITBA/ASTl9ll4B 112O25-26t1ov79429?9(11

issued by the JAO(1st respondent) instead of Faceless Assessing Otrice(FAO)
for A.Y. 2021-22, as void, illegat, and contrary to the provisions ot tncond-lii Act
and contrary to the Principles of Natural Justice. r .1, ::.. ,

I

: l:'.i;r;t

-Pet'*ion-under-Section 151 CPC praying that in the circumstances slated
in the affidavit filed in support of the petition, the High Court may be pleased to
stay gll further proceedings pursuant to the notice u/s 148 dt. 27.06.2025 vide
DIN No. IT8A/AST/5/148-112025-2611077}42}3}(11 issued by the JAO(.lst

rcspondent) instead of Faceless Assessing Office(FAO) for A. y. 2021-22, and
may pass such other order(s) as the Hon'ble Court deems fit and proper in the
interests of substantial justice, as othenrvise the petitioner would be put to
ineparable loss and severe injury.

Gounsel forthe Petitioner: SRI DUNDU ITANMOHAN
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Counsel for the Respondents: Ms. BOKARO SAPNA REDDY,
SENIOR S.C. FOR INCOME TAX

WRIT PETITION : 23908 0F 2025

Between:

Chittareddi tlevika Rani, Wo. Chittareddi about
Occupation: Retd. Doctor, # Villa No.19, Aditya
Hyderabad, Telangana-S0o008.

Shaikpet
62 years,

Tolichowki,

..PETITIONER

AND
1 . The lncorne Tax Officer, Ward 13(1), Hyderabad, # Aaykar Bhawan, Opposite

LB Stadium, Basheer Bagh, Hyderabad, Telangana, 5OO0O4.

2. -The'Principal€ommisskrner of lncome Tax - 4 Hyderabad, l.T. Towers, A.C.
G[rdrds, Hyderabad, Telangana-500004

3. The Assessment Unit, lncorne Tax Department, National-- Faceless
Assessment Centre; Delhi, Ministry of Financri, Room No. 401, 2ro Floor, E-
Rarnp, Jarrafrarlal Nehru Stadium, Delhi-1 1 0003.

...RESPONDENTS

Petition under Article 226 of the Constitutircn:-ofJndia-praying that in the

circumstances stated in the affidavit fited therewith, *re High Court may be

pleased to issue an appropriate writ order or directicin rfititgip'atiicularly one in
, the nature of Writ of Mandamus, declaring the 6i'ddr paSSdO uls'148A(d) bearing
, ,'DfN No. |TBA/AST/F/148A/2O24-25|1O64170533(1)" di:18:0a,2A24'and notice u/s

1 48 dt.18.M.2A24 vide DIN No. ITBA/AST tst146-'lt?f}?.1i25t10ff.4170566(1 )

issued by the JAO(I"I respondent) instead of FAO (3"t respondent) for A.Y.2O2O-

21, as rroid;'ittegal;and'contrary to the provisions of lncome-tax Act and contrary

to the Principles of Natural Justice.

tA NO: 1 OF 2025

Petition under Section 151 CPC praying that in the circumstances stated

in the affidavit filed in support of the petition, the High Court may be pleased to

stay atl further proceedings pursuant to the notice u/s 148 dt.18.04.2024 vide

DtN No. IT8A/A5T/51148_112024-2511064170566(1) issued by the JAO(1"I

respondent) instead of FAO(3'd respondent) for A.Y. 2O2O-21, and may pass

such other order(s) as the Hon'ble Court deems fit and proper in the interests of
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substantial justice, as otherwise the Petitioner would be put to irreparable loss

and severe injury.

Gounsel for the Petitioner: SRI DUNOU MANMOHAN

Counsel forthe Respondents: SFtl K. SUDHAKAR REDDY,
SENIOR.S.C. FOR INCOME TAX

PETITION NO:23911 OF

Venkata uka, S/o N. Subba Aged About 59 old
No. 102 Endecos Czech Colony,

Opp. Gokul Theatre, Hyderabad 500018

{. 9fftce of The lncome Tax Officer Ward 6(1), Hyderabad,
Guards, Masab Tank, Hyderabad, Telangana, 5000b4.

2. Addl. Oommissioner of lncome- tax, Range 6, Hyderabad

I T Towdr,

Reddy,
County,

tlE
Petition under Article 226 of the Constitution of lndia praying that.iin the

circumstances stated in .the affidavit filed therewith, the High Courtl may be
pleased to issue an ?ppropriate writ order or direction more particularly:,gne iin ,

the nafure of Writ of Mandamus, declaring the order passed u/s 148A(3):bparing

DIN No. ITBA/AST/F/148N2O25-2611o77929391(11, dt. 27. 06. 2O2S and notice
u/s 148 dt.27.06.2025'vide DIN No. |T8A/A5T/31148_112025-2611017929492(1)

issued by the JAO({3I respondent) instead of Facetess Assessing Office(FAO)
.:r

for A. Y. 2O2O-21, as void, illegal, and contrary to the provisions of lncome- tax
Act and contrary to the Principles of Natural Justice.

i. :tr:
J-i;'!i.s'
liiti,trtp)
er Section 151 CPC praying that in the circumstanbes statedPetition uhd

in the affidavit filed in support of the petition, the High Court may be pleased to
stay all further pursuant to lhe notice u/s 148 dt. 27.06.2025 vide

112025-2611077929492(11 issued by the JAO(1st

1()F

DIN No. I 48

o

respondent) instead of Faceless Assessing Officer(FAO) lor A.y -2O2O-21, and
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may pass such other order(s) as the Hon'ble Court deems fit and proper in the

interests of substantial justice, as othenrise the Petitioner would be put to

irreparable loss and .severe injury.

Counsel for the Petitioner: SRI DUNDU MANMOHAN

Counsel for the Respondents: Ms. BOKARO SAPNA REDDY,

.:

Between:

S. V. HF Gas
Talakondapally -

502221

d"rnin Vitrak, Rep.by Partner Vuppala Manjula, #D.No. 1-70,-',m"t?.g.giSlakondapally Mandal, Mahaboobnagar, Telangana-

...PETITIONER

AND
1. The lncomeTax Officer, Ward 1, Mahabubnagar, lncome Tax Office, DEO: fficeRoad,.Mahabubnagar, Telangana-sOg001.

I

2. Cornmissioner of lncome Tax-4, HyderaQg4 !.T. f_-oy"gp:4,_C*, 
.

Telangana-500004.

3.::,The.';.Assessment Unit, lncome Tax Department,,Ndkrnal_- Faceless
Adsessrnent Centre, Delhi, Ministry of Financd, Room l.lo. 401';gtE;floor,.E-
Rarnp, Jawaharlal Nehru Stadium, Delhi- 1 1 0003.

pleased to

the nature of Mandamus,

passed by the 3rdrespondent u/s 147 r.w.s 14411448 of the lncome-tax Act for

A.Y.2019120 vide DIN No. ITBA/AST|S|147|2O24-2511073189862(1),

consequent to the*order passed u/s 148A(d) dt. 05.04.2023 vide DIN No. ITBA/

AST/F/1 4SN2o2*!na51870657(1) and the notice u/s 148 dt. o5.o4.2}23 vide

DIN No. IT8A/45T131148_112023-2411051876728(11, issued by the JAO (1"t

respondent) instead of FAO(3'd respondent) and consequential penalty order

passed order utizlza(lxd) of the Act dt. 24.07.2025 as void, itlegal, and
i...

contrary to the Fovisions of lnconre-tax Act and contrary to the Principles of

Natural Justice.

RESFONDENTS

'i , Petition under Article 226 of the Constitution of lndia praying that in the
i circumstances stated in the affidavit filed therewith, the Higrh Court may be

writ order or direction more particularly one in

declaring the Assessment Order dl. 12.02.20.25
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oF 202s

Petition under Section 151 CPC praying that in the circumstances stated

in the affidavit filed in support of the petition, the l-,ligh Court may be pleased to

stay all further proceedings pursuant to the .Assessment Order dt. '12:02.2025

passed by the 3rdrespondent u/s 147 r.w.s 14411448 of the lncometax Act for

A.Y . 20 1 9 -2o vide .Dl N No. ITBA/AST/ S l'l 47 I 2024-2511 0731 89862( 1 ).

Counsel for the Petitaonen'SRl0tJNDtf ilIANMOHAN

Counse! for the Respondents: SRI K.SUDHAKAR REDDY K.THIMMA REDDY
SENIOR S.C. FOR INCOME TAX

vilnrr PETITION NO:23989 oF 2025

Between:

Venkata Ramana About 59Aged
Czech Colony,

years old
Enagadda,

opp. Theatril;

Eri
AND

1. Office Of The lncome Tax Officer Ward 6(1), Hyderabad, I T Tower. AC
Guards,MasabTank,Hyderabad,Telangana,SOOO-Oa. i

2. Addl. Commissioner of lnome-tax, Rarige 6, Hyderabad

...RESPONDENTS

Petition under Article 226 of the Constitution of lndia praying that in the

circumstances stated in ,the affidavit filed therewith, the High Court may be

pleased to issue an appropriate writ order or direction more particularly one in
the nature of Writ of Mandamus, declaring the order passed u/s 148A(3) bearing

DIN No. ITBA/AST/F/I48At2025-2611O77926091(1), Ai.Zt.OA.ZOZsand notice u/s

148 dt.27.06.2025 vide DIN No. ITBA/AST/S/148_112O25-26t1071926317(1)

issued by the JAO(lst respondent) instead of Faceless Assessing Office(FAO)

for A.Y. 2O19-2O, as void,.illegal, and c,ontrary to the provisions of lncome-tax Act
and contrary to the Principles of Natural Justice.
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lA NO: 1 OF 2025

Peiition undei Section 151 CPC praying that in the circumstances stated

in the affirlavit filed in support of the petition, the High Court may be pleased to

stay all further proceedings pursuant to the notice u/s 1 48 dt.27.6.fr25 vide

DIN No. IT8A/A5T/51148-112025-2611077926317(11 issued by the JAO (1"'

respondent) insteat of Faceless Assessing Officer(FAO) for A.Y. 2O19-2O, arrt

may pass such other order{s) as the Hon'ble Court deerns fit and proper in the

interests of substdntial justice, as otherwise the Petitioner would be put to

ineparable loss and severe injury.

Counsel for thefetitioner: SRI DUNDU MANMOHAN

Gounsel for the Respondents: Ms. BOKARO SAPNA REDDY,
SENIOR S.C. FOR INCOME TA)(

N NO: 24050 OF

Between:

Polucherla Gurumudtry, S/o Venkata Subbaiah Polucheda, Aged abou!_6p .yealq,
Occupation: Retd. Doctor, # Villa No. 19, Aditya Empress Park, Shaikpet, Tolichowki,
Hyderabad, Telangana-S00o08.

, ...PETITIONER

AND
1. The lncorne Tax Officer Ward 4(1), Hyderabad, I T Tower, A C Guards,

Masab Tank, Hyderabad, Telangana-SOoo04.

2. The Principal Chief Cornmissioner of lncome Tax, AP and TS, 1Oh Floor, C-
Bbck, l.T. To-wers, tO-2-3, A.C. Guards, Hyderabad-500004.

Faceless
Floor, E-

,ri

,$"

3. The Assessment Unit, lncome Tax Departrnent, National--
Assessment Centre, Defii, Ministry of Financ6, Room No. 401, 2m
Ramp, Jawaharlal Nehru Stadium, Delhi-110003.

.RESPONDENTS
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Petition under Article 226 of lhe Constitution of lndia praying that in the

circumstances stated in the affidavit filed therewith, the High Court may be

pleased to issue an appropriate writ order or direction more particularly one in
the nature of Writ of Mandamus, declaring the order passed u/s 148A(d) bearing

DIN No. TBA/AST/F/148A12024-2511064100438(1), dt.15.04.2}24 and notice u/s

1 48 dt. 1 5.04. 2O24 vicle' DIN No. ITBA/AST/S/1,,t8- 1 l2}24-25t 1 0641 04558( 1 )

issued by the JAO (1st respondent) instead of FAO (3d respondent) for A.Y.

2017-18, as void, illegalland contrary to the provisions of lncome-tax Act and

contrary to the Principles of Natural Justice. - - -

I
lA NO: 1 OF 2025

Petition under Section 151 CPC praying that in the circumstances stated

in the affidavit filed in support of the petition, the High Court may be pteased to

stay all further proceedings pursuant to the notice u/s 148 dt.15.04.2024 vide

DIN No. IT8A/A5T/5/148_112024-25|1064104558(1) issued by the JAO (1st

respondent) instead of FAO (3d respondent) for A.Y. 2O17-1A.

Counsel for the Petitioner: SRI DUNDU MANiiOHAN

Counsel for the Respondents: Ms. BOKARO SAPNA REDDY,
SENIORS.C. FOR INCOME TAX

.'

Mrs. Sharada Alli Mr.;.W/o. Late Alli

25

R/o. 1- 15/18/18, Kalqgii Nagar, Rakurthi,
years, Occ: House wife,

001,Telangana.

...PETITIONER

National e- Assessment Center,
Jawaharlal Nehru Stadium, New

D

1. Assessment Lhit, lncome Tax
New Delhi, Room No. 401,2'B
Delhi - 110 003.

Ramp,

z. Tne tncome iii Officer, Ward 2, lncome Tax Office, Aayaka r
Bhavan, Near Natraj Theatre, l(arimagar - 0Ol,Telangana.

3. The Principal Commissioner of lncome Tax - 2. Hvderabad. Sionature
Towers, Opp. Botanical Gardens, l(ondapur, Hyderabad: SOO Og+.

..RESPONDENTS
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Petition under Article 226 of the Constitution of India praying that in the

circurnstances stated in the affidavit filed therewith, the High Court may be

pleased to issue a Writ of Mandamus or any other appropriate Writ, Order or

Direction, declaring that the order passed by the 2nd Respondent, vls 147 rlw

Sec. 144 of the lncome Tax Act, 1961, dated O7.O2.2O25, bearing DIN No.

ITBA/AST/5114712A24-2511O73168791(1), for the Assessment Year 2O2O - 21 as

arbitrary, illegal, bad in taw, void ab-initio, violative of the principles of naturai

justice, apart from being violative of Articles 14, 19(1XO and 265 of the

Constitution of lndia and Sec 148A of the lncome Tax -ACt, 1'961; and to

consequently set aside the same in the interests of justice.

lA NO: 1 OF 2025

Petition under Section 151 CPC praying that in the circumstances stated

in the affidavit fibd in support of the petition, the High Court may be pleased to

stay a[ further proceedings, including any recovery, pursuant to the notice issued

by the 2nd Respondent, u/s 148 of the lncome Tax Act, 1961, dated 14.A3.2A24,

bea ri ng u N-tfu . lmsflSn 48_ 1 t zo23 -24 t 1 06262247 1 (1 ), for the Assesbrn ent"
,,

Year 2OZA - 21, Adrd;ing disposal of the above Writ Petition.
" 

l:j-:: i'1.J,.,-,'..'.;

Gounset for the Pfiitioner: SRI A. V. A. SIVA KARTTKEYA :

Counset for the h#pondents: Ms. J. SUNITHA,
. : i] SENPR S.C. FOR INCOME TA)(

NO: 241

Between:

Prablnkar S/o Late
R/o1-8-32U56,
500003

...PETITIONER

AND
1. lncome Tax Officer Ward 10(1), Hyderabad lT Tower, AC Guards, Masab

Tank, Hyderabad, 5OOO04

2. The Princpal Commissioner of lncome Tax l, Hyderabad /d floor, lT Tower,
AC Guards, Masab Tank, Hyderabad, 500004

3. The National Faceless Assessment Centre, Income Tax Department Ministry
of Finance Govt. of lndia, New Delhi.

61 years,, Occ.Business,
Hyderabad, Telangana;
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4. llnion of lndia, Ministry of Finance Rep. by its Secretary, 166-8 North Btock,
New Delhi - 110 001.

...RESPONDENTS

Petition under Article 226 of the Constitution of lndia praying that in the

circumstances stated in the affidavit filed .therewith, the High Court may be

pleased to

lssue a Writ, Order or Direction morb particularly, one, in .the nature of

Writ of Mandamus, deelaring'the-action of the Respondent No. 1 in
passing an Order u/s. 1,{8A(d)of the lncome Tax Act, 't961 dated

27.03.2024, Notice u/s. 148 of the tncome Tax Act, 1961 cafling for

income for A.Y. 2O2O-21 dated 27.03.2024, Notice issued u/s

1a8A(b)of the lncome Tax Act, 1961 dated 14.03.2024 and

Assessment Order passed by the AO u/s. 147 r/w. section 1448 of the

lncome Tax Act, 1961 dated 10.02.20?5 as illegal, arbitrary, bad in taw

and violative of Articles 14, 19 Qnd 265of the Constitution of lndia;

Set aside the Order u/s. 14bA(d) of lhe lncome Tax Act, 1961 dated

27.O3.2O24, Notice u/s. 148of.the1ncome Tax Act, 1961 cailing for
income for A.Y. 2O2O-21 daled 27.O3.2024, Notice issued u/s 148A(b)

of the lncome Tax Act, 1961 dated 14fl3.2024 and Assessment Order
passed by the AO u/s. 147tlw.-Seclion 1448 of the lncome Tax Act,

1961 dated 1O.O2.2O25 and any'consequent proceedings as lacking in
jurisdiction.

I

Counsel for the Petitioner: SRI P. SOilA SHEKAR REDDY,
SRI P. SRIIGNTH RAO

REPRESENTING

Counsel for the Respondents: SRI K
SENIOR.S.C. FOR tNCOiI

WRIT PETITION NO:24161 oF 2025

E

Between

S./o. Krishna lvlrrthy Paldimarry, Aged about 40 years,
Vinay Nagar Colohy, Saidabid, Fiyderabad 5OO- 059;

Ajay Kumar Paidimarry
Rl/o. H. No. 1 7-1 -383/4/1 5,
Telangana State.

PETITIONER
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3. Assessment Unit, National Faceless

Stadi
of Finance, Room
i 110 003

Centre, lncome Tax
No,401, floor, E-Ramp, Jawaharlal

D

'1. Deputy C<immissioner of lncome Tax, Circle 1(1), Hyderabad, l.T' towers, :10-

2-3, A.C.Guards, Hyderabad 500 0o4.

2. The Principal Chief Commiss'pner of lncome Tax, Af & TS, lorh Fbor, C-
Block, LT. Towers, 1O-2-3, A.C.Guards, Hyderabad - 50O 0O4

4. The lncome Tax Offrcet Ward W), I T Tower, AC Guards, Masab Tank,
Hyderabad 5O0 004, Telangana State

..RESPONDENTS

Petition under Article 2XJ ol lhe Constitution of lndia praying that in the

circumstances stated in the affidavit fibd therewith, the High Court may be

pleased to issue a Writ or order or direction, more preferably in the nature of Writ

of Mandarnus, dectaring the Assessment Order passed U/s.14BA(d),

dt.06.O4.2023 vide DtN No. ITBA/AST/F I 1 48N2s23'2411 051 894803(1 ) which is

passed as a consequence of the and the notice U/s.148 dt.06.04.2023 vide DIN

No. ITBA/AST/ St I 48-1 lnzi-241 1 61 Wffi 45( 1 ) issued by the JAO 4th respondent

as illegal, arbitrary, bad in Law and violation of Principles of Natural Justice apart

from being violative of Provisions of Sec.148A and 149 of the Act also contrary to

the Circular issued by CBDT and'proMsions of Sec.151A of the Act consequently

Petilion under Section 151 Crc praying that in the circumstances stated

in the affidavit filed in support of the petition, the High Court may be pleased to

Stay all further proceedingp prxsuant to the Assessrnent Order dt.O6-04.2023

passed by the. 4h respondent' vide DIN No. ITBA/AST/F/148A12O23'

2411051894803(1) for the Assessment year 2O19-2O, pending disposal of the

above writ petition.,.

Counsel forthe Petitioner: SRI AYYAGARI JAYASHREE

Counset forthe Respondents: SRi K. SUDHAKAR REDDY,
SENIOR S.C. FOR INCOME TAX
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WR!T N NO:2423 50F 2025

Manoj Sharma, 23-1-195, Aliza Kotla, Hyderabad - SOOOO2. Dist. Hyderabad.

...PETITIONER

1. lncome Tax Offrcer, Ward 9(1), Hyderabad. I T Towers, A C Guards, Masab
Tank, Hyderabad - 500004. 

' '

2. Pringipat Commissioner of lneome Tax - 4, Hyderabad, lncome Tax Towers,
A.C.cuards, Masab Tank, Hyderabad - S00O0,4.

...RESPONDENTS

Petition under Article 226 ol the constitution of lndia praying that in the
circumstances stated in the affidavit filed therewith, the High Court may be
pleased to issue a Writ of Mandamus or any olher appropriate writ, order or
direction, declaring as illegal, arbitrary, without jurisdiction, bad in law, violative
of the principles of natural justice, and contrary to Articles 14, 19, and 265 of the
constitution of lndia, declaring. the notice issued by tl,re lncome Tax officer,
Ward 9(1), Hyderabad, under Secflon 148 of thelnoome Tax Act, 1961 Date of
Notice 30/03/2024 DIN No. |TBA/AST/S/ 1 48 _1 t2}2g-Z4t t}6g67 6442(l ) For the
Year Assessment Year 2020-2021 . and Declares as null and void the
consequential assessment order passed under section 14v r.w-s 144 read with
section 1448 of the lncome-tax Act and euash all the consequential proceedings

arising there from but not limited to penalty proceedings under section s 2zoA,
271,. or.27.4 of the Act. Recovery Proceedings under section 220 or any other
provision. Any notices of demand, attachment proceedings, ,or garnishee orders
initiated or contemplated pursuant to the impugned orders. consequently, set
aside all such orders and proceedings in the interest of justice.

NO:1OF

Petition under Seclion 151 cpc praying that in the circumstances staled
in the affidavit filed in support of the petition, the High court may be pleased to
stay all further proceedings including any recovery, pursuant to the Notice issued
by the 'lsr respondent Under section 14g of the lncome Tax Act, 1961 Date of
Notice 30-03-2024 DtN No. trBA/AST/st't 4a-1 t2023-24t 1063676442(1 ) For the
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Year Assessment Year 2O2O-2O21 and Direct the Respondents not to initiate or

continue with any recovery or penafty proceedings, including issuance of demand

notices, garnishee orders, or attachment of bank accounts, pending final disposal

of the above Writ Petition,

Counsel for the Petitioner: SRI GATANAND CHAKRAVARTHI, REPRESENTING
SRI UPADHYAY RAGHAVENDER

Counsel for the Respondents: SRI K. SUDHAKAR REDDY,
SENIOR S.C. FOR INCOME TAX

WRIT PETITION 24291 0F 2025

Eletv'rreen: -

Jairai Harish, 9o.Sri Yogiraj Harish, aged about 58 years, Occupation: Business,
P./o.4-2-72611, Ramkote, Hyderabad.

AND

3. The National Facebss
of Finance, Govemment

...PETITIONER

Tax-lll, Hyderabad, Telangana

lnconre Tax Department, Ministry

its Secretary, 166-8 North Block,

1. lncome Tax Officer,

Z. The Principal Chief

Ward'q1),

4.

...RESPONDENTS

.Fetition under Article 26 of the Constitution of lndia praying that in the

circurt'rStances stated in the affidavit filed therewith, the High Court may be

pleased to.

(i) lssue a Writ, Order or Dlrection rnore particularly, one, in the nature of

Writ of Mandamus; declaring the oder passed by the Respondent No.1

dated 30.08.2024 u/s.148A (d) of the lncome Tax Act, 1961 as illegal,

arbitrary, bad in taw, void ab initio, violative of the principles of natural

justice and being violative of Articles 14, 19 and 265 of the Constitution

of lndia, and consequently,

(ii) Set aside the Notice dated 28.O5.2f.25 u/s. '142, read with Section

1448 of the lncorne Tax Act, 1961 issued by the Respondent No.3 for
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the A.Y.2018-19 and any consequent proceedings as lacking
jurisdiction.

tn

IA.NO: 1 OF 2O2s

Petition under Section 151 CPC praying that in the circumstances stated

in the affidavit filed in support of the petition, the High Court may be pleased to
grant stay of all further proceedings including coercive steps pursuant to the

Order passed by the 1"t respondent lncome Tax Oepartment under Section 148

A {d) of the lndiime Tax Act, 1961 dated 30.08.2024 and the notice dated

2A.O5.2O25 issued by the 3'd respondent under Sectioh 142 r6ad with Section

1448 ot the-+rrcsme.Tax Act, 1961 for Assessment Year 20'18-19 pending

disposal of the Writ-Petition.

Counsel for the Petitioner: SRI B. KRISHNA REDDY

Cdunsel..for{he Respondents No.l & 2: Ms. BOKARO SAPNA REDDY,
. i, J . . SENIOR S.C. FORIINGOME TAX

Gounsel for the Respondent Nos.3 & 4:
; OEPUTY SOLICITOR GENERALOFINDIA

WRIT PETITION NO: 24317 OF

Between:

Sushil Garcha, S/o. late Sri Bihari Lal Garcha, aged about 63 .years, Oe. Business,
Rl/o. G 3- 1099/tt00;Rai'Bhavan Road, Somajig-uda, Hyderabid.

...PETITIONER

:.
lncome Tax Officer, Ward 6(1), Hyderabad.

The Principal Chief Commissioner of lncome Tax- lll, Hyderabad, Telangana.

The National Faceless Assessment Centre, lncome Tax Oepartrhent, Ministry
of Finance, Govemment of lndia, New Delhi.

Union of lndia,^Ministry of Finance, rep. by its Secretary, 16GB North Block,
New Delhi - 1 10 O01 .

AND
1.

2.

3.

4.

...RESPONDENTS
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Petition under Article ZXi of the Constitution of India praying that in the

circumstances stated in the affidavit filed therewith, the High Court may be

pleased to

(i) lssue a Writ, Order or Direction more particularly, one in the nature of

Writ of Mandamus, declaring the order passed by the Respondent No.

1 dated 30.08.2024 u/s. 1484 (d) of the lncome Tax Act, 1961 as

illegal, arbitrary, bad in laq void ab initio, violative of the principles of

natural justice anilbeing-violati-v-e of Articles 14, 19 and 265 of the

Constitutbn of lndia, and consequently,

Set aside^the Notice datd 11.07.2A25 u/s. 142, read with Section

144gof. the lncome Tax Act, 1961 issued by the Respondent No. 3 for

the A.Y.2018-19 and any conseggent proceedings as lacking in

jurisdiction.

( ii)

lA NO: 1 OF 2025

Petition under Section 151 CPC praying that in the circumstances stated

in the affidavit filed in supportrof the petitbti; thetligh'Court rnay be pleased to

grant stay of att further proceecl.ingrs irfcliidihg'i ercivel steps pursuant to the

Order passed by the 1"t respondent ln i'ttk'tli#rtment under, Section 148

A (d) of the lncome Tax Act; 1961 dated 3iO.O8.2O24 and the notice dated

11.07.2025 issued by the 34,,respondent:uod€r Section 142 read with Section

1448 of the lncome Tax Act, 1961 for Assessment Year 2018-19 Pending

disposal of the Wiit Petitionl "--

Counsel for the Petitioner: SRI B. KRISHNA REDDY

Counsel for the Respondents No.l & 2: Mi. BOKARO SAPNA REDDY,
SENIOR S.C. FOR INCOME TA)(

Counsel for the Respondent Nos.3 & 4:
DEPUW SOLICITOR GENERAL OF INDIA

Between:

Harish Madugula S/o. Ram Murthy Madugula, Ageg_about.44 years, O_cc.Business,
R/o. H. No. 1 1 t7 l 1 Main Road, Thonlr Wara'ngal, 5061 63, Telangana, AQPPM7326J
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...PETITIONER

1. lncome Tax fficer Ward I , Warangal lncome Tax Office, D.No. 1-8$,10, 3.d
Floor, Mayrri Complex, Opp-TSNPDCL Bhawan, Na kkalagutta, Hanarnkonda,
Warangal, Telangana, 50600 1

2. T[efrincipa].Commissioner of lncome Tax l, Hyderabad 2d floor, lT Tow6r,
AC Guards, Masab Tank, Hyderabad, 500004

3. The National Faceless As-sessment Centre, lncome Tax Departnnent.Ministry
of Flnance Govt. of lndia, New Delhi.

Delhi - I .[lilistry of Finance Rep. by its Secretary, 166-8 Nqrth Block,
0 001.

Petition under Article 226 of the Constitution of lndia praying that in the
circumstances stated in the affidavit filed lherewith, the High Court may ,be

pleased to

/Illtl

' ., : l-:.

I

4.

lssue a Writ, Order or Direction more particularly, one, in the nature of
Writ of Mandamus, declaring Notice issued by the Respondent No.1

undersection 148 of the lncome Tax Act, 1961 dated ZBtO3t%)25 as

illegal, arbitrary, bad in law, void ab initio, violative of the ptindiples of
natural justice and being viotative of Articles 14,1g and 26O of the
Constitution of lndia.

t.

couiisel roi the Petitioner: SRt 
:_:?if_i[iffi,T 

REoDy, REeREsENnNG

Counsel forthe Respondents No.l & 2: i|s. BOKARO SAPNA REDDY,
SENIOR S.C. FOR INCOME TAX

Counsel for the Respondent Nos.3 & 4:
OEPUTY SOLICITOR GENERAL OF INDIA

WRIT PETITION NO: 24377 OF ?WE

6

!!,us-ssV chit Funds Private Limited, represented by Mr.Venkateswara Rao GoranflaFlat No.404, .Plot No. B Nag_asuri Plaza, cayatn ttagar, aenind iirtiitrivlriam
Ameerpet, Hyderabad 5O0038, Tetangana



39

AND

1. The lncome Tax Officer, Ward-l, lncome Tax Office, Kothagudem.

2. The Principal Chbf Conrmi*sioner, lncome Tax Department, Hyderabad.

3. Union of lndia, represented by its Secretary to the Govenrment, Ministry of
Finance, Neur Delhi-1 1@01

...RESPONDENTS

Petition .under Article 226 of the Constitution of lndia praying that in the

circumstances stated in the affidavit filed therewith, the High Court may be

pleased to issue a Writ, Order or Direction, more particularly one in the nature of

Writ of Mandamus'or any ottrer appropriate writ declaring and setting aside (i)

the Mtice dated 1310812024 vide DIN and Notice

Notice No.|TBA/AST/F/148A/D24-25116821O530(1) passed under Section

148A(d) of the lncome Tax Act, 1961, and consequential (iii) the Show Cause

Notice dated 3110812024 vide DIN and Notice No.ITBAIAST/S|14& 112024'

25tfi6ailfi15(t) issue* underseetion 'l 
zl8 of the lncome Tsx Aet, 1961 (ivlthe

Intimation dated 22.O4.?f,25 vide DIN/Letter No. ITBA/AST/S/61|2OX-

26t1O7573'1O42(1) issued ttndEr Section 1448 ol the lncorne Tax Act, 1961 (v)

the Notice dated 'OAnOl2Ozs, vide DIN ITBAIAST/F/142(YN25'

2611076762904(1) issued under sub-section (1) of Section 142 ot lhe lncome

Tax Act, 1961. (vi) the Show Cause Notice dald O4lAAl2O25 vide DIN'

ITBA/AST/F/I44(SCNXF[2O2 5-26t1}1g227608(1) issued under u/s 144 of the

lncome-tax Act, 196-1 and any consequential notices and orders for being without

jurisdiction, in violation of principles of natural justice, patentjy illegal, arbitrary,

v'rolative of Article t4 and Article 19(1 )(g) of the Constitution of lndia.

' No. iTBA/AST/F/1 48A(SCNy2 O24.%l 1 067 594833( 1 ) issued under Section 1 48A

(b) of the lncome Tai Act, 1961, (ii) the order dated 31/08/2024 vide DIN and

{oF .li, ;
l1: l

Petition under section 151 cPc praying that in the circumstances stated

in the affrdavit filed ''ia support of the petition, the High Court may tle deased to
,}

stay all further procebdings pursuant to the impugned show cause Notice dated
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O4lOBl2O25 videliDlN. ITBA/AST/F/144(SCNXFy202s-2611O79227608(1) issued

under u/s 144 ofth'e{Scome{ax Act, 1961.
''.r

Gounsel forthe'Pbti{ipner: SRI KARAN TALWAR

Gounsel forthe Respondents No.l E 2: SRI K. SUDHAKAR REDDY,

n:, sENloR s.c.FoR lNcoME Tltx

Counsel fof the Respondent No.3: DEPUW SOLICITOR GENERAL OF INDIA

WRIT PETIT{ON :24415 0F 202s

Between:

Talwar Mobiles
Prakash, Rlo 11
035, Telangana.

Privdte Ltd., Rep. by its Authorised
-A-2221'l, Karthi nagar colony, Kothapet,

The Principal Cor.nmissio
Sy.No. 6(P) of Koindapur,
Serlingampalty Mandal,
Telangana

D. Bhanu
R. dist Hyderabad - 5O0

1. Assessment UniL lncome Tax_ Department, National e-Assessment Centei.
ftewlellt Rooiir No.401, 2* Ftdor, E-Ramp, Jawahartal Nehru Stadium,
New Delhi -'il10 003.

2. The Gommissioner of lncome Tax,

084, Telangana.

3.

, Sy. 37(P) of
Ranga Reddy

Hyderabad, Signature
Botanical

1

bad, Signature Toivers,
Botanical Gardens,- sfi) 084,

Petition under Article 226 ot the Constitution of lndia praying that in the
circumstances stated in the affidavit filed therewith, the High Court may be
pleased to issue a Writ of Mandamus or any other appropriate Writ, Ord6r or
Direction, declaring that:

l
a. the order passed Uls 147 r/w sec. 144 rlw sec. i44B of the lncome Tax

Act, 1961, dated 31 .01.2025, bearing DtN No.[BAtASTtS,tl4tt2O23-
2411072772351('!), by the 't't Respondent, for the Assessmentyear 2O2O
_ 21;

b. the consequential penalties, tevied uls. 212A1(dl, 2tOA, 271A, 2718 the
lncome Tax.Act, 1961 dated 14.01 .2025, 14.01.2025, 14.07.2025 and



4l

22.:07 .2025 vide DtN No.s ITBA/PNL lFl272A(1XdY2O25-261

1 07A47 3tN:2(1 ), tTBA/pN L I F I 27 1 B t 2025 -26 t 1 07 B 47 5283( 1 ), ITBA/PN L/F/

27 1 N2O2*26 tl 07 B 4750 54( 1 ) tT BA/ P N L t F I 27 O A(1 ) I 2024 -251 1 07 87 855%

(1), for the Assessrnent Year 2A2O-21,

as arbitrary, illegal, bad in law, void-ab-initio, viotative of the principles of

natural justice, apart from being violative of Articles 14. 19(1Xg) and 265

of the Constitution of lndia and Sec 148A of the lncome Tax Act, 1961,

and conse-quen-tly set aside the same in the interests of justice.

lA NO: I OF 2025
' . 'l:--.
Petition under Section 151 CPC praying that in the circumstances stated

in the affidavit filed in support of the petition, the High Court may be pleased to

stay all further proceedings, including any recovery, pursuant to notice issued by
i.

the 2d Respondent, u/s 148 of the lncome Tax Act, 1961, dated ql,.O1 .n25,

bearing.DlN No. ITBA/AST/5I14712O23-24|1O72772351(1), for the Assessrnent

Counsbt;rorthe'PetitioFer: SRI A. V. A. SIVA KARTIKEYA ' :"r;:i*; r;"'',:u'j":;:

',rj'- -"'*"''''r:- -r

Counld for the Respondent No.I: DEPUTY SOLICITOR GENEFfiI OF lllO|A

"."t:-l-j
Counsel forthe Respondents No-2 & 3: M/s. J- SUNITHA, ...:-,-

SENTOR S.C. FOR INCOM TA)(

WRIT PETITION NO: 245O4 OF 2025

Between:

susandha Bai Myadam, D/o Ramaiah va1ap3$!, 4999^ aboLt 90. .rc:q..ol9
6iEIiiiiilon,-eudiliG!,"# 'to-z-sia. Bbck F, 'Plot No.278, Street No.3, West
Manridpally, Near Nehrunagar Park Hyderabad 500026

...PETITIONER

AND
1. Office Of The

Room No.514, ?trH,Y":'ffi ':iJ?J%8L,T,Hf;,JBi'i*"it#53a#l$r'4ffi i
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9t !tuthaguda, Opp. Botanical Gardens, Serlingampally (M), R.R.District,
Hyderabad, Telangana, 500084.

The Assessment Unit, lncpme Tax Department. National Faceless
Assessment Centre, Delhi, Ministry of Finance, Room No. 4O1,2'd Floor. E-
Ramp, Jawaharlal Nehru Stadium, Delhi-110003

...RESPONDENTS

Between:

smt. Garre Lakshmi Sujatha_. (Deceased) Through Legal Heir: Garre Sumadhura
D/o. Gane Laxmi Srinivisa.Bag,-I..t)ro.- d, zgo7i6a,-ndJo r.to-ic,-C"aJi'A;Enu",
Nl+r.q"! Hyderabad, Medchat-Matkajgiri, Tetangina - 500090. Oist.'tvteAiirat-
Malkajgiri

...PETITIONER

2

Petition under Article 226 ot lhe Constitution of lndia praying that in the

circumstances stated in the affidavit filed therewith, the High Court may be

pleased to issue .an appropriate writ order or direction more particularly one in
the nature of Writ of Mandamus, declaring the order pissed u/s 148A(3) bearing

DIN No. ITBA/AST/F/I48A12025-2611076879038(1), dt.10.06.2025 and notice u/s
't 48 dt :1IJ,U6.2O25 vide DIN No. ITBA/AST/S/1 48-1 12025-261 1076831 671 ( 1 )

issued by the JAO(1sr respondent) instead of Faceless Assessing Office(FAO)
(2nd Respondent) for A.Y. 2O2O-21 , as void, illegal, and contrary to the provisions

of lncome-tax Act and contrary to the Principles of Natural Justice.

lA NO: I OF 2025

Petition under Section 151 CPC praying that in the circumstances stated

in the affidavit filed in support of the petition, the High Court may be pleased to
stay all further proceedings pursuant to the notice u/s 148 dt.10.06.2025 vide

DtN No. iTBA/AST/S/148_'U2O25-26|1076881671(1) issued by the JAo(1sr

respondent) instead of Faceless Assessing Officer(FAO)(2nd Respondent) for
4.Y.2020-21 .

Counsel for the Petitioner: SRI DUNDU MANMOHAN

Counsel for the Respondents: M/s. J. SUNITHA,
SENIOR S.C. FOR INCOM TAX

WRIT PETITION NO:245280F 2025
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AND

1. lncome Tax Of{icer, Ward 1(1), Hyderabad, Aaykar Bhawan, Opposite L B
Stadium, Basheerbagh, Hyderabad - 500004.

Z. Principal Conrmissioner of lncome Tax - 1, lncorne Tax Towers, A-C.Guards'
MasabTank, HYderabad - 500004-

...RESPONDENTS

petitiqn under Article 226 of the Constitution of lndia praying that in the

circumstances stated in the affidavit filed therewith, the High Court may be

plea-s6 to-i5sire a Writ of Mandamus or any other appropriate"writ; order-or

direction, declaring as illegal, arbitrary, without iurisdiction, bad in law, violative

of the principles*of.naturat justice, and contrary to Articles 14, 19, and 265 of the

Constitution of lndia, declaring the order passed by the lncome Tax Officer, Ward

1, panchkula, Under Order 148-A of the lncome Tax Act, 1961 Date of Order 21-

o3-2O24 DtN No. |TBA/AST tFt148At2O23-24t10630631 17(1) For. the Year

Assessment Year ?Iil2O-2O21, and Declares as null and void the cOnsequential

asseEslnent order passed under sect ion 147 r.w.s 1 44 read with sectitm'1448 of

tfle herfe-ta< A.! on 23.12-2024 vide DIN ITBA/ASTTS'1 471W7.4-

25/l$iiq{q@'Y&!) and Quash all the

from:,btltfiot limited to Penalty Proceed
.t,r, 

,i

the $ati Recovery Proceedings under

consequential

ings under Sections 27OA,

Section 22O or anY other

notices Of demand, attachment proceedings, or garnishee orders ;.or

contemplated pursuant to the impugned orders, Consequently, set aside all sqch

orders and proceedings in the interest of justice'

lA NO: 'l OF 2025

petition under Section 151 CPC praying that in the circumstances stated

in the affidavit filed in support of the petition, the High Court may be pleased to

stay all further proceedings including any recovery, pursuant to the order passed

by the lncorne Tax Officer, Ward 1, Panchkula, Under Order 148-A of the tncome

Tax Act, 19Ol Date of Order Z1-O3-2O24 DIN No. ITBA/AST/F/148N2O23-

24t1}6306g117(1) For the Year Assessment Year 2O2O-2O21 and the

consequential assessment order passed under section 147 r.w.s 144 read with
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section 1448 of the lncome-tax Act on 23-12-2024 vide DIN

ITBA/AST/S/147!2024-2511071504173(1) and all the consequential proceedings

arising there from but not limited to Penalty Proceedings under Sections 27OA,

271, or 274 of lhe Act: and Direot the Respondents not to initiate or continue with

any recovery or penalty proceedings, including issuance of demand notices,

garnishee orders, or attachment of b.ank accounts, pending final disposal of the

above Writ Petition.

Counsel for the Petitioner: SRI , REPRESENTING

Counsel for the Res Itls. BOI(ARO SAPNA REDDY

sRt

SENIOR Sc. FOR TNCOME TAX

WRIT PETITION i24748oF 202s

The Primary Agriculture
Satish S/o. Shankar Madd
opp
Tela

HiSh
, lndia

Govt School,
ngana PAN:

Assessment Unit, Assessment Centre, lncome Tax
2no Floor, E-Ramp,Department, Ministry of

Jawahadal Nehru Stadium Delhil o@e
No.401,

ffi 2d Floor, Ravindra Hospital,
Bellampally Road

3, Vnion of. lndia, Represent by its Secretary Ministry of Finance North Btock,
New Delhi-110 001

...RESPONDENTS

Petition under Article 226 of lhe Constitution of lndia praying that in the

circumstances stated in the affidavit. fited therewith, the High Court may be

pleased to issue an appropriate writ, order or direction more particularly one in
the nature of writ of mandamus holding that the order passed by 1't Respondent

uls. 147 r.w.s 144 read with section 1448 of the lTAct, dt.17.01.2024 with DtN

No ITBA/AST/5114712023-2411059806058(1) for the Ay. 2O19-2O, as arbitrary,
illegal, bad in law, void ab initio, violation of principles of natural justice apart
from violation of Articles 14, 19{1Xg) and 265 of constitution of lndia apart from

l:fn
D

1.

2. The lncome tax
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being violative of provisions of section 148A and section 149 of the Act and also

contrary to the circular issued by CBDT and provisions of section 151A of the

Act, and consequently set aside the order passed by 1tt Respondent u/s 147

r.w.s 144 read with section 144tsof the lT Act, dt.17.O1.n24 with DIN No.

IT8A/AST/5114712023-2411059806058(1) for the Ay.2O19-2O and all

consequential proceedings pursuant there to.

lA NO: 1 OF 2025

petition under Sectibn 151 CPC praying that in the cireumstanees stated

in the affidavit fibd in support of the petition, the High Court may be pleased to

stay all further proceedings, including any recovery, pursuant to the order passed

by the 1"t Respondent u/s 147 r.w.s 144 read with section 1448 of the lT Act,

dt.12.01 .ZOZ4 with DIN No: ITBA/AST/S/1 471n23-24/1059806058(1) for the Ay.

2019-20.

COUNSEI fOr thE PEtitiONEr: SRI D.V.PUSHPA VARDHAN, REP. FOR
SRI THANNERU CHAITANYA KUMAR 

,

Counsel for the No.l & 3:
'-:ffipfJTv,SOLlGlT"OR-GEtlERAt€HNEI* --*

. .i ; I r; '"" '

Gounsel for the Respqrdent
t

., I t

No.2: Mls. J. SUNITHA,
SENIOR S.C. FOR INCOM.-TA)(

14C, Year- 2018-19

WRIT PETITION NO: 24806 OF 2025

Between:

AND

Opp Govt Hrgh
Telangana, lndia

I

iY . ;'.'

1. Assessment Unit, National Faceless Assessment
Deoartment. Mini'stry of Finance, Room No- 4O1,
Jawaharlal Nehru Stddium, Delhi -110 O03.

Centre, lncome Tax
2* Floor, E-Rarnp,

2. The lncome f"i,,'5m".r, Ward-1, Manchiriyal ?'n Floor, Ravindra Hospital,
Bellampal[ no$ltfancherial Telangana-so42og

3. Union of lndia, Represent by its Secretary Ministry of Finance North Block,

New Delhi-11O 001

.PETITIONER

!.ir -..
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...RESPONDENTS

Petition under Article 226 of the Constitution of lndia praying that in the

circumstances stated in the affidavit filed therewith, the High Court may be

pleased to issue an appropriate writ, order or direction more particularly one in

the nalure of writ of mandamus hcilding that the order passed by 'l "t Respondent

uls. 147 r.w.s 144 read with section 144Bot the lT Act, dL25.O1.2O24 with DIN

No- ITBA/ASTt9t147l2123-24/1060130690(1) for the Ay. 2018-19, as arbitrary,

illegal, bad in law, void ab initio, violation'.of princ[ples of natural justice apart

frorn violation of Articles t4, 19 (1Xg) and 265 of constitution of lndia apart from

being violative of provisions of section 1484 AND section 149 of the Act and also

contrary lo the circular issued by CBDT and provisions of section 1514 of the

Act, and consequently set aside the order passed by 1st Respondent u/s 147

r.w.s 144 read with section 144Bofthe lY Act,.dt. 2S.Ol .2024 with DIN No-

ITBA/AST/S/14712023-241106o130690(1) for. the Ay. 2018-19 and ail

consequentiat proceedings pursuant thel€ to,'

lA NO: 1 OF 2025

Petition under Section 151.::€P9-igraVingrttrat in {he circumstances stated

in the affidavit filed in support of the peJition, the High Court may be pleased to

stay all further proceedings, including afiyrrecovery, pursuant to the order passed

by the 1't Respondent uls 147 r.w.s lrti read with section 144Bot the lT Act, dt.

25.01 .2024 with DtN No: tTBA/AST/sfilttZOZS-2qt1060130690(1) for the Ay.

2018-19.

Counsel for the Petitioner: SRI D.V.PI SHPAVARDHAN, REp. FOR
SRI T}IANNERU CHAITANYA KUMAR

Counsel for the Respondents No.I & 3:
DEPUTY SOLIGITOR GENERAL OF INDIA

Counsel for the Respondent No.2: M/s. J. SUNITHA,
SENIORS.C. FOR INCOM TAX
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WRIT PETITION 2 248710F 2025

Between:

Kalvan Chakravarthv Pamidiqantam, S/o Pamidigantam Amareswar Rao, Aged
abdut 39 vears. Oicuoation:-sofhrare, FUo Plot 10, Flat - 308, Huda Complex'
Kothapet, 6itsu(n ruagdr Hyderabad 500035 Telangana, lndia.

Presently residing at 10717 N Mac Arthur Blvd Apt No.257, lrving, Texas- 75O63'
United States

kravarthy
Complex,
- 50005

...PETITIONER

D

1. Assessment Unit, National Faceless Assessment Ce3tre, lncome Tax
Department, Ministry of Finance, Room No. 4O1' 2'' Floor, E-Ramp'
Ja*aharlal Nehru Stidium, Delhi - 110m3.

2. The Assistant Commissioner of yderabad lT Tower,
Ai Guards, Masab Tank,

3. Union of lndia, Represent by Secretary Ministry of Finance North Block' Neur
Delhi- 110 0Ol

RESPONDENTS

Petition under Article 226 of lhe Constitution of lndia praying that in the

circumstances stated in the #idavit fi]ed therewith, the High Court may be

pleased to issue an appropriate writ, order or direction more particularly one in

the nature of Writ of Mandamus holding that the notice issued (JAO) by 2nd

Respondent under section 148 Dated 3',1.o3.2O24 vide DIN No ITBA/AST/S/148-

1t2O23-24t'1O6375095O(1) for the Assessment Year 2Om-21 and the

consequential order passed by the 1"t respondent uls. 147 r.w.s 144 read with

section 1448 of the lncome-tax Act Date of Order 25-02-2025, DIN

ITBA/AST/S/1 47 t2O24-251 107370991 4(1 ) for the Assessrnent Year 2O2O-21 as

arbitrary, illegal, bad in law, void ab initio, violation of principles of natural justice

apart from violation of Artlcles 14, 19 (1Xg) and 265 of constitution of lndia apart

from being violative of provisions of section 148A and section 149 of the Act and

also contrary to the circular is.sued by CBDT and provisions of section 151A of

the Act, and consequently set aside the order passed by 1"t Respondent u/s' 147

r.w.s 144 read with section 1448 of the lncome-tax Act Date of order
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25.02.2025, DIN: ITBA/AST lsll 47 12024-ZSt 107310991 4(1 ) tor rhe Assessment
Yea( 2O2O-21 and all consequential proceedings pursuant thereto.

IA F 202sI

Petition under Section 151 Crc praying that in the circumstances stated

in the affidavit filed in support of the petition, the High Court may be pleased to
stay all turther proceedings, including any recovery, pursuant to the order passed

by the 1st Respondent uts. 147 r.w.s 144 read with section 1448 of the lncome-
tax Act Date of order 25.o2.2o25, DIN: trBA/AST/s/l4712o24-2st10137099i4(1)

and stay of Demand notice under section 156 Dated 2S.O2.ZO2S vide DIN No.

ITBA/AST/S/1 561 2024-251 1 0737 1 46S9( 1 ) for the Assessment yea r 2O2O -21 .

Counsel for the Petitioner: SRI D.V.PUSHPA VARDHAN, REp. FOR
SRI THANNERU CHATTANYA KUMAR

Counsel forthe Respondents No.1 & 2:
DEPUTY SOLICITOR GENERAL OF INDIA

Counsel for the Respondent No.3: SRI K. SUDHAKAR REDDY,
SENIOR S.C. FOR INCOME TAX

NNO OF

- 5O42O8. Dist. Mancherial

lncome Tax OJfic_er, Ward 1, Mancherial. Sy No.425, 1"t Floor, Ranga Raja
Complex, Reddy Colony, Mancherial - SO42ek

2. Joint Commissioner of lncome Tax, Karimanagar .Range, Aayakar Bhavan,
Karimnagar - 505001

...RESPONDENTS

Petition under Article 226 of the constitution of lndia praying that in the
circumstances stated in the affidavit filed therewith, the High court may be
pleased to issue a writ of Mandamus or any other appropriate writ, order or
direction, declaring the order passed by the lncome Tax officer, ward 1,

Mancherial, under order 148-A of the rncome Tax Act, 1961 Date of order

EI

D

1.
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23-06-2024 DtN No. |TBA/AST1FI148N2O25-2611O774O6O75{1) For the Year

Assessment Year 2021-22, as arbitrary illegal bad in law without jurisdiction void

abinitio violative of principles of Natural Justice part from being violative of Article

4, 1g and 265 of Constitution of lndia and consequently set aside the same in the

interests of justice.

lA NO: 1 OF 2025

Petition under Section 151 CPC praying that in the circumstances stated

in the affidavit filed in support of the-petition;'the High Court may be pleased to

stay all further proceedingS including any recovery, pursuant to the order passed

by the 1't respondent Under Order 148-A of the lncome Tax Act, 1961 Date of

Order 23-06-2024 DIN No. ITBA/AST/F1148N2O25-2611O774O6O75(1 ) For the

Year Assessment Year 2021-22 perdtng disposal of writ petition.

Counsel for the Petitioner: SRI GAJANAND CHAKRAVARTHI, REPRESENTING. 
SRI UPADHYAY RAGHAVENDER

Counsel for the Respondents: M/s. J. S-UNITHA
SENIOR S.G. FOR INCOM TA)(

WRIT

Between

Ravi Jagati, Aged 39 Years, H.No.&91, Shetpally, Jaipur, Mancherial - 504216- Dist.
Mancherial

.PETITIONER

AND
1. lncome Tax Officer, Ward 1, Mancterial. Sy No.425, 1tt Floor, Ranga Raja

Complex, Reddy Colony, Mancherial- 504208.

2. Principal Commissioner of lncorne Tax - 2,lncome Tax Towers, A.C.Guards,
Hyderabad - 500004.

...RESPONDENTS

Petitinn under Article 226 of the Constitution of lndia praying that in the

circumstances stated in the affidavit fibd therewith, the High Court may be

pleased to issue a Writ of Mandamus or any other appropriate writ, order or

direction, declaring the order passed by the lncome Tax Officer, Ward 1,

Mancherial, Under Order 148-A of the lncome Tax Act, 1961 Date of Order
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13-03-2024'DlN No. ITBA/AST/F/148N2O23-2411O62518852(1) For the year

Assessment Year 2MoQ1, as arbitrary illegal bad in law without jurisdiction void
abinitio violative of principles of Natural Justice part from being violative of Article
4, 19 and 265 of constitution of lndia and consequenfly set aside lhe same in the
interests of justice.

toF

Petitbn under Section 151 CPC praying that in lhe circumstances stated
in the affidavit filed in sLrpport of the petition, the High court may be pleased.to--

stay all further proceedings including any recovery, pursuant to the order passed

by the 1st respg*dentUnder order 148-4 of the lncome Tax Act, 1961 Date of
order 1 3-03-2024- DIN No. |rBA/AST tF t 1 4}Atzo23-24t 1o62s188s2(1 ) For the
Year Assessment Year 2O2O-21 pending disposal of writ petition.

counsel forthe Petitioner: sRI'GAJANAND CHAKRAVARTHI, REPRESENTTNG i ,, ; ...

SRI UPADHYAY RAGHAVENDER

Counselforthe Respondents: M/s. J. SUNITHA,
SENIOR S.C. FOR INCOM TAX

WRIT PETITION NO:24905 OF TIVF,

Mr. Kyasa Harieshwar, S/o. Mr. K Srinivas Rao. aoed 37 vears-
H.No. 3 - 2 -3?4/326. Soma Sundharam Street, S6cundeiabad,
Telangana, lndia.

Occ. Business, Rl/o.

tltm)
1. The lncome tax Officer,_^C^itc-lq 6(1), Hyderabad, lT Tower, AC Guards,

Masab Tank Hyderabad - 500004, fbtahga'na.

2. Assessment.Unit, lncome Tax Department, National e-Assessment Center,
!!ew_Dg!I1i, Room No. 4O1,2n'd Ftbor, E-Ramp, Jawahartat Netrru btiOiiimi
New Delhi - 110 003.

3. The Principrit Commissioner of lncome Tax - 6, Hyderabad. lncome Tax
lowers, AC Guards, Masab Tank, Hyderabad _ 500 004, Telangana.

t;-:., ...RESPONDENTS
4,..1{

Petition unlPj Article 226 ot the constitution of lndia praying that in the
circumstances stated in the affidavit filed therewith, the High court may be
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pleased to issue a Writ of Mandamus or any other appropriate Writ, Order or

Direction, declaring that any further proceedings u/s 147 rlw Sec. 144 of the

lncome Tax Act, 1961, for the Assessment Year 2019 - 20, as arbitrary, illegal,

bad in law. void-ab-initiq, violative of the principles of natural justice apart from

being violative of Articles 14, 1{1Xg) and 265 of the Constitution of lndia and

Sec. 148A of the lncome Tax Act, 1961, and consequently set aside the same in

the interests of justice.

Petition under Section 151 CPC praying that in the circumstances stated

in the affidavit.filed in support of the petition, the High Court may be pleased to

stay all further pioceedings, including any recovery, pursuant to the notice u/s

't48 of the Act, dated 30.06.2025, issued by the 1"t Respondent, vide DIN &

Notice: ITBA./AST/S/148_1/2t25-2611O78O08182(1), for the Assessment Year

2O1g - 20, pending disposal of the above Writ Petitbn.

Counsel for the Petitioner: Ms. SYEDA SA.rlDA SAMREEN FATHIMA, REP. FOR

Counsel for the Respondents No.l & 3: Ms. &I(ARO'SAPNA REDDY,
SENER S.C. FOR INCOME TAX

Counsel for the Respondent No.2: DEPUTY SOLICITOR GENERAL OF IND|A

NO:24911 OF

Rajaiah Nuligonda, Aged 64 years, H.No.1$366, Near I B, Mancherial - 504208
District Mancherial

1. lncorne Tax Oflicer, Ward 1, Mancherial, Sy No.425, 1"t Floor, Ranga Raia
Complex, Reddy Colony, Mancherial - 504208.

2. Principal Chief Commissioner of lncome Tax, AP & TS, lncome Tax Towers,
A.C.Guards, Masab Tank, Hyderabad - 50OOO4.

...RESPONDENTS

R
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' Petition under Article 226 of the Constitr.rtion of lndia praying that in the
circurnstances stated in the affidavit filed therewith, the High Court may be

pleased to issue a Writ of Mandamus or any other appropriate writ, order or
'direction, declaring the order passed -by the lncome Tax officer, ward l,
Mancherial, Under Order 148-A of the lncome Tax Act, 1961 'Date,of Ordel 

-03-
o4-2i2i dernsfl Ft 1 48 At2o22-23t 1 o424st z 6g(1 1 and a u the consequential

proceedings for.the Year Assessment Year 2015-16, as arbitrary itlegal bad in
{aw without jurisdiction void abinitio violative of principles of Natural Justice part

frornrbeingTviolative of Article 4, 19 and 265 of Constitution -of -lndia-and---- "

consequently set aside the same in the interests of justice.

lA NO: I OF 2025

PetitionunderSection151CPCprayingthatinthecircumstancesstated

in the affidavit filed in support of the petition, the High Court may be pleased to .,
stay allf,urther proceedings including any recovery, pursuant to the order pa6$Ed, i'

by the 1ot respondent Under Order 148-A of the lncome Tax.Act, 1961 Date of
Order 03.o4-2022 ITBA/AST tFt148N2o22-23t1o4245v7,68(1) and all the

copseslqqlig|. p{gqeedings for the Year Assessment Year Z0|F:16__penqqg_
.--. .?(.

dispssal of writ petition. : !

GOUNSEI fOrthe Petitioner: SRI GAJANAND CHAKRAVARTHI, REPRESENTING
SRI UPADHYAY RAGHAVENDER I

Counsel for the Respondents: M/s. J. SUNITHA,
SENIOR S.C. FOR INCOM TA)(

WRIT PETITION :25117 OF 2A25

Between::

...PETITIONER
NN|l]

1. Assessment Unit, lncome
New Delhi, Room No. 401
New Delhi 110 003

Tax"Department, National e-Assessment Center,
, 2"" Floor, E-Ramp, Jawaharlal Nehru Stadium,
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2. lncome Tax Gficer, Ward 9(1), Hyderabad, l-T Tower, AC Guards, Masab
Tank, Telangana - 500 0O4

3. The Nationd Facebss Assessment Center, lncome-tax Department, New
Delhi, lndia

RESPONOENTS

Petition under Article 226 ot lhe Constitutiofl of lndia praying that in the

circumstances stated in the affiQavit filed therewith, the High Court may be

pleased to issue a Writ of Mandamus, declaring the Assessment Order for AY

m1g:20 b.earing.. p!N., lTBA/AST/S/14712024-2511072714504(1) {ated

22tOSt2O24, conseguent to the order passed u/s 148A(d) DIN ITBA/AST|F|14&N

2023-24|105'187278011) dated 05/04/2023 and the notice u/s 148 dated

O5-C4-2O23 bearing".DN ITBA/AST/S11 48 
-1 

12023-241 1051 881 835( 1 ), issued by

the JAO (2d respondent) instead of FAO(1"I respondent) and consequential
i

pendlty orders pasied uls 271AAC(11 and 272A(11(d) of the Act dt- 11lo7l2o2s

as void, illegal, and'contrary to the provisions of lncome-tax Act and contrary to

the Principles of Natural Justice.

lA NO: 1 OF 2025

' Fetition u.ndbi Section 151 CPC praying that in the circumstances stated

in the dffidavit filed in support of the petition, the High Court may be pleased to

stay all, further proceedings pursuant to the Assessment Order dt. 22-05-2024

passed by the 2ld respondent uls 147 of the lncome-tax Act for A.Y. 2O19-2O

vkte Dl N No. ITBA/AST/SI 1 47 I 2024 -251 1 07 27 1 4504(1 ).

Gounselforthe Petitionen SRI P. VENKATA PRASAD,
M/s. VELGANI GAYATRI

Gounset forthe Respondents: SRI K. SUDHAKAR REDDY
SENIOR S.C. FOR INCOME TAX

CN 25152 78

Smt. Rachakonda
106, Sri Ba

59 years, Flat No.
Road, Mancherial,

Telangana -

...PETITIONER
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1- tncome Tax Officer, Ward 1, Mancherial. lncome Tax Office, Sy No.425, 1d
Floor, Ranga Raja Complex, Reddy Colony, Mancherial - 504208.

2. Joint Commissioner, O/o. The Joint Commissioner of lncome Tax Karimnagar
Range, Aaykar Bhavan, Near Raja Theatre, Karimnagar - 500004.

:ITFI

Petitioit under Article 226 of the Constitution of lndia praying that in the

circumstances stated in the affidavit filed therewith, the High Court may .be

pleased to issie a Wril of Mandamus or any other appropriate writ, order or

N

direction, declaring as illegal, arbitrary, without jurisdiction, bad in law, violative

of the principles of natural justice, and contrary to Articles 14, 19, and 265 of the

gJ- lndia, declaring the notice issued by the lncome Tax Offioer,

Ward 1, IVlanCherial, Under section 148 of the lncome Tax Act, 1961 Date of

Notice 261064025 DIN No. ITBA/ASTtit148 112O25-26t1O77817g39(1, Fqr the

Year As$essqeot Yea( 2O2O-2O21 , Consequently, set aside all such order$.€ld
pK,ceedings in{hb interest of justice.

Fetition under Section fl51 CPC praying that in the circumstances' stat?d ,

in.the affidavit filed in support of the petition, the High Court may be pleasef.,to

stay all.further proceedings including any recovery, pursuant to the notice .iss.ggd

by the lncome Tax Officer, Ward 1, Mancherial, Under section 148 of the lncome.

Tax Act, 1961 Date of Notice 26-06-2025 DIN No. ITBA/AST/5/148_112O25-

2611O7701V"@(1)-Fcr-the Ycar Assessment Year 2O2O-2O21, and Ditect the

Respondents'not to initiate or continue with any recovery or penalty proceedings,

including issuartce of demand notices, garnishee orders, or attachment of bank -

aocounts, pending final disposal of the above Writ Petition.

Counsel forthe Petitioner: SRI GATANAND CHAKRAVARTHI, REPRESENTING
SRI UPADHYAY RAGHAVENDER

Counsel forthe Respondents: M/s. J. SUNITHA,
SENIOR S.C. FOR INCOM TAX
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WRIT PETITION NO: 2522AOF 2025

Acuvate Sofhrare Private Limited, Rep. bv Managing Director M- Ralesh ReQdy^S/o

ir4.-diirOtran- neOdy 1d & 2d Fioor,'Plot No.lmg;-MJR Arcde, Gurukul Society,
Shaikpet, MadhapurB.O., Hyderabad, Telangana - 500o81

Between:

AND

...PETITIONER

1. Office of the Deputy commissioner of lncome Tax Circle 1(1), Hyderabad, I T
Tower, AC Guards, Masab Tank, Hyderabad, Telangana, SOfiX)4'

2. Addl. Commissioner of lncome, Range-1, Hyderabad

...RESFONDENTS

'.":Petition under Article 226 of the constitution of lndia praying that in the

circumstances stated in the affidavit filed therewith, the High court may be

pleased to issue an appropriate writ order or direction more particularly one in

the nature of writ of Mandamus, declaring the order passed u/s 1,AA(3) bearing

. DlNjNo. ITBA/ASltFl148N2O25-2611077955133(1). dt.28.06.2025 and notice u/s

148 .dt.28.06.2025 vide DIN No. ITBA/AST/S/148-'l12025-26!1077965971(1)

isSued by the JAO(1"t respondent) instead of Faceless Assessing Office(FAO)

foi R,V. '2021-22, as v6id, illegal, and contrary to the provisions of lncome-tax Act

ahd contrary to the Principles of Natural Justice.

IANO:1 OFm25

;Petition under Section 151 CPC praying that in the circumstanoes stated

in the affidavii'R6a in 6tiipo.t of the petition, the High Court may be pleased to

stay all further proceedings pwsuant to the notice u/s 148 dt.28.0o.2025 vide

DIN No. ITBA/AST/S/148_1t2O25-2611077965971(1) issued by the JAO(1st

respondent) instead of Faceless Assessing officer(FAO) for A.Y. 2021-22, and

may pass such other orde(s) as the Hon'ble court deems fit and proper in the

interests of substantial justice, as otherwise the Petitioner would be put to

ineparable loss and severe injury.

Gounsel for the Petitioner: SRI DUNDU MANMOHAN

Gounsel forthe Respondents: Ms. BOKARO SAPNA REDDY,
SENIOR S.C. FOR TNCOME TA)(
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WRIT PETITION NO: 25255OF 2025

Vallury.Ailaiah, (Pan Name. Vgallury Ailaiah) S/o. Veeraiah, Aged about 44 years,
Rl/o. H.No.3-15 Manchireula, N5rsindi, Rangaieddy District, T'elaigana - SOOO80

Between:

AND
...PETITIONER

1 . Central Board of Direct Taxes, Central Secretariat, tlorth Btock, New Delhi -
110001 Represented by Assessment UniU Verification UniU Technical UniU
Review Unit, lncome Tair Department National Faceless Assessrnent Centre.

2. lncorne Tax Officer Ward r8(1), Signature Towers, Opp. Aotinical Gardens
Serilingampally Mandal, Hyderabad Ranga Reddy'District, Telangana -
500084

3. Pripcipal Chief Commissioner of lncome Tax, Andhra Pradesh and Telanqana
19"1-itgor, B Block, lncome tax Towers, 10-2-3, AC Guards, Hyderabad-
500004

...RESPONDENTS

Petition under Article 226 of the Constitution of lndia praying that in the
circumstances stated in the affidavit filed therewith, the High Court may be
pleased to issue writ of certiorari or any other appropriate writ or direction to set
aside:

(a)The Order passed under Section 148A(d) of the Act bearing DIN and
Notice No. ITBA/AST/F/'I 48 N2O22-23t 1OS1 633582(1 ) dated 30.03.2023
for'the AY 2016-17 by Respondent No. 2 in Exhibit p3;

(b)The Notice issued under Section 148 of the Act bearing DIN and Notice

No. ITBA/AST/SI 1 48-'l 12022-231 1051 7 26443( 1 ) dated 31 .O3.2o23 for the
AY 2016-17 by Respondent No. 2 in Exhibit p4;

(c) The,Assessment Order passed under Section 147 r:w.s .t44 r.w.s 144t3 ot
the Act bqqring DlN. ITBA/AST[.S|14Zt2O23-24t1O6O564454(1) dated
06.02.2024 p,y Respondent No.1 in Exhibit p6;

(d)The ex pang.]-lfgnalty Order passed uls 211(1)(b) of the Act bearing DlN.
tTBNPNUFl2Tl(1)(by2O24-25l1066325436(1) dated 02.o7.2024 by
Respondent No. 1 in Exhibit P9;

(e)The e.n"$1$OrO"r passed u/s 271(1)(c) of the Act bearing DlN.
ITBA/PNL/F|Z71(11(cY2O24-2Sl1O6Ts3t427(1) dated 12.oa.2024 by
Respondent No..1 in Exhibit p11;


